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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

O.A. No. 254 of 2004. 	 1 

DATE OF DECISION: 22.06.2005 

Shri Rajat Tamuli & 17 Ors. 	 APPLICANT(S) 

Mr. S.Sarma 	 ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS- 

U.O1. & Ors. 	 RESPONDENT(S) 

Mr. A. Deb Roy 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MRJUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR.K.V.PRAHLADAN, Al MINISTRATIVE MEMBER 

1 * 	Whether Reporters of local papers may be allowed to see the 
judgments? 	 7 
To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the J ' 
judgment? 	

0 

Whether the judgment is to be circulated to the other 
Benches? 

•0 • 	 '0 

Judgment delivered by Hon'b!e Vice-Chairman. 

LI 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 254 of 2004. 

Date of Order: This, the 22nd Day of June, 2005. 

THE HON'BLE MR. JUSTICE G. S1VARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

Shri Rajat Tamuli 
Shri Khirud Phukan 

Shri Himendra Hazarika 

Shri Kunja Bihari Rabha 

Shri Sailen Bardoloi 

ShriJagat Bora 

Shri Pabañ Saikia 
ShriMadhabCh.Bora 

Shri Nagarwal Singh 

Shri Rohit Bora . 

ShriJiten Baruah 

.12. Shri RamenSaikia 	 -: 

Shri Puma Kanta Bora 

Shri Thaneswar Kosh 
Shri Rarnesh Bora 
Shri Pradip Saikia 

Shri AtuiBora 

Shri Arup Neog. 

All these applicants are presently working as temporary 
status, worker holding various posts both in the Group-D and. 
C cadre, in the office of the RegionalResearch Laboratory, 
Jorh at. 

.Applicants. 

By Advocates Mr.S.Sarma & Ms. B. Devi. 

- Versus-. 

1. 	Union of.India 
represented by the Secretary 
to the Government of India 
Ministry of Personnel, Public Grievances and Pensions 
Department .of Personnel & Training 
New Delhi. 	. 
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Union of India 
represented by the Secretary 
to the Government of India 
Ministry of Science and Technology. 
New Delhi. 

The Director General 
Counsel of Scientific and Industrial Research 
Rafi Marg, New Delhi-i. 

The Director 
Regional Research Laboratory, Jorhat 
P.O: Jorhat, Assam. 	 . . . Respondents. 

By Advocate Mr. A. Déb Roy 

ORDER (ORAL) 

SIVARATAN, I. 

The applicants, 18 in number, have filed this application 

seeking for permanent absorption since their temporary status was 

declared as early as on 1994. The applicants had earlier approached 

this Tribunal by filing O.A. No. 306/2000 seeking for the very same 

reliefsl The 0.A. was disposed of by order dated 8.8.2001. In that case 

the Tribunal considered as follows: 

"3. Heard Mr. A. Verma, learned counsel for the 
applicants and Mr. B. C. Pathak, learned Addl. 
CG.S.C. appearing on behalf of the respondents at 
some length. It is apparent that the respondent 
authority formulated a scheme mainly. Casual 
Labour Absorption Scheme of CSIR, 1990. The 
scheme itself mentions about terms and conditions 
of regularisation. As per the said Scheme absorption 
will be made on the availability of vacancies in 
Group and D cadre. From the records produced by 
the respondents shows that steps are being taken by 
them for absorption for these employees wherein 
the name of these applicants are also included. 
Since .steps are being taken no direction need be 
issued on the respondents; for regularisation of 
services of the applicants. It is expected that the 
respondents being public authority shall act as per 
the commitment by the professed policy. As alluded, 
the applicants have been granted temporary status 
and their case need now be conidered for 
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regularisation against the available vacancies or 
future vacancies at the earliest opportunity. 

4. 	Subject to the observations made above the 
application standsdisposed of." 

Needless to say, the applicants had to approach this Tribunal only 

because they have not been regularised till the date of the application. 

The circumstances under which the services of the applicants could 

not be regularised is stated in para 3 of the written statement as 

follows:- 

It is pertinent to mention here that all these 
applicants refused to apply for consideration in 
various laboratories/institutes as mentioned in 
Office Memorandum. This clearly shows that they 
are not making serious efforts to get permanent 
appointment in CSIR outside RRL-Jorhat, rather they 
want to continue in RRL-Jorhat where all the 
persons cannot be absorbed as there is no vacancy 
to consider their candidature." 

Respondents have also stated in para 2 of the written statement thus:- 

It is most humbly submitted that there isno 
•  change in the factual as well as legal status of the 

applicants and the CSIR Scheme of Absorption and 
grant of Temporary Status to the identified casual 
labourer is still in progress and being implemented 

•  by following the procedure laid down therein. 
Whenever there is any request from any of the 
lab oratories/in stitu tes of CSIR of absorption of staff 
against the post for which the persons are eligible 
has been circulated to all these persons in the RRL-
Jorhat in particular and other casual labourer having 

•  temporary status in general as per their eligibility 
vide effect office memorandum No. R1J-14(300)-
Estt./2003 dated 15.12.2003 No. RLJ-14(300)- 
Estt./2004 dated 19.03.2004 dated 27.08.2004, 
No.RLJ-14(300)-EStt./2004 dated 20.8.2004 and No. 
RLJ14(300)-Estt./2 004 dated 01.12.2004." 

2. 	Mr.S.Sarma, learned counsel for the applicants submits that the 

respondentsare taking dual stand, one for the purpose of absorption 

of temporary status labourers and other for the purpose of grant of 

zl~ 
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SDA. Counsel submits that for the SDA, CSIR was taking the stand 

that units under the CSIR are distinct and separate and there is no 

inter connection in the sense that there is no transfer from one unit to 

another. In other words, counsel submits that a CSIR unit at RRL-

Jorhat is an individual unit and therefore the applicants should be 

régularised in the RRL-Jorhat unit itself and not in anyone of its units. 

Mr. A. Deb Roy, learned, counsel appearing for the 

respondents, based on the averments made in paras 2 and 3 of the 

written statement, submits that the applicants cannot have any 

choices in the matter of absorption and that the respondents will 

absorb the applicants who have been assigned temporary status 

according to vacancy which arises in the various units under the CSIR 

observing after the formalities. The counsel submits that there are no 

vacancies to accommodate all the applicants in the Jorhat unit itself. 

We have heard the rival submissions. Admittedly, all the 

applicants are presently working in the Jorhat unit of RRL. They want 

absorption of their services in the RRL unit of the CSIR at Jorhat 

itself. This, according to us, cannot be done for the reason that there 

may not be as much as vacancy in the RRL-Jorhat unit itself to 

accommodate all the applicants. If there are other RRL units in 

Assam, certainly they can be accommodated in the said units also for 

which the applicants cannot raise any objection. If there are no 

sufficient vacancies to accommodate all the applicants in the various 

RPIL units under the CSIR in Assam, then certainly CSIR can offer 

regular appointment to the applicants to the post to which they are 

entitled outside Assam also. Of course it is for the applicants to decide 

as to whether they should go outside Assam and express their views in 
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the matter. In the circumstances, the respondents are directed to 

consider the case of the applicants in the manner directed 

hereinabove and absorb the applicants as expeditiously as possible at 

any rate within a period of four months from the date of receipt of this 

order. If the applicants refuse to accept any appointment offered 

outside RRL-Jorhat unit or outside Assam, they cannot complain about 

the non-compliance of the scheme. 

The application is disposed of 'as above. Applicants will 

produce this order before the concerned respondents for compliance. 

(K.V.PRAHLADAN) 	 (GSIVARAJAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

ac 
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BEFORE THE CENTRAL. ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

0 A No 	of 2004 

Shri Rajat Tamuli & Ors. 

Applicants. 

ANI) 

Union of India & ors. 

Respondents. 

SYNOPSIS 

The applicants in the instant application is 

basically aggrieved by the action of the respondents in 

discriminating their case for regularisation. The applicants 

also raised the grievance against the purported action on 

the part of the respondents in seeking to implement the Oil 

dated 24.04 in the cases of the applicants illegally in 

curtailing the benefit provided by the scheme of Temporary 

Status and reqularisation The applicants who has been 

serving under the respondents as casual worker since l_ 

ie. ranging from the years 1974 to 1986 got the benefit of 

the scheme for grant of temporary status and reguiarisation 

in the year 1994 and they are now treated as Temporary 

Status worker and now they are continuing in their 

respective posts under the respondents No 4 i,e the 

Director Regional Research Laboratory, Jorhat. As per the 

conditions contained in the scheme the respondents are duty 

19 
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bound to reguiarise their services against the vacancies 

without first resorting to recruitment through open market 

However, the respondents as and when vacancies arose 9  

'esorted to direct recru:itment processes that too without 

treating the present applicants as departmental candidates 

and continued to li11 up those vacancies by the persons from 

open market violating the guidelines and the prescribed 

ruies Hence this appiication= 

***** * 

20 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBIJNAL 
GUWAHAT I BENCH : GUWAHAT I 

(An application under section 19 of the Central 
Administrative Tribunal Act.1985) 

O.A. 	 of 2004 

Bet we en 

41. Shri Rajat Tamuii, 
 Shri Khirud Phukan, 
 Shri .Himendra hazarika, 

 Shri KLAnja Bihari 	Rahha, 
5 Shri SailenBardoioi, 

 Shri Jacjat Bora, 
 Shri Paban Saikia, 

S. Shri Madhab Ch Bora, 
 Shri Naçjarwal 	Singh, 

 Shri Rohit Bora, 
11, Shri J'iten Baruah, 
12. Shri Ramen Saikia, 

ç13. Shri Puma Kanta Bora. 
 Shri Thaneswar Kosh, 
 Shri Ramesh Bora, 

 Shri Pradip Saikia, 
 Shri Atul Bora. 

IS. Shri Arup Neog. 

All 	these 	applicants are presently 	working 	as 

temporary status, worker holding various posts both in the 

Group-D and C cadre 3  in the office of the Regional Research 

Laboratory, 

Jorhat. 

Applicants. 

- AN - 

1. 	Union of India,represented by the 

Secretary, to the Govt of India, 

Min:istry of Personnel, Public Grievances and Pensions, 

Department of Personnei & Training, 

New D e 1 h i 

1 

fr); 
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Union of India, represented by the 

Secretary, to the Govt of India, 

Ministry of Science and Technology, 

New Delhi. 

The Director General, 

Counsel of Scientific and Industrial Research, 

Rafi Mar, New Delhi—i. 

The Directc:r, 

Regional Research Laboratory, Jorhat, 

P.O. Jorhat. Assam. 

Respondents 

DETAILS OF THE APPLICATION. 

PARTICULARS 	OF 	ORDER 	AGAINST 	WHICH 	THIS 

APPLICATION IS MADE. 

The present appiic:ation has been filed aqainst the 

action on the part of the respondents in not considering the 

cases of the applicants for regularisation This 

application is also filed by the applicants against the 

respondents in implementiilg the O.M. dated 26.04.04 towards 

curtailing the pensionary benefit as described in the scheme 

prepared for grant of temporary status and regularisatior. 

S 

JURISDICTIONOF THE TRIBUNAL 

That the Applicants declare that the subject 

matter of the present application is well within the 

:Jurisdiction of this Hon bie Tribunal. 

H 
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3. 	LIMITATION 

The 	Applicants 	declare 	that 	the 	present 

application has been filed within the limitation period 

prescribed under Section 21 of the Administrative Tribunal 

Act 1985. 

4.. 	FACTS OF THE CASE 

4.1. 	That the applicants in the instant application is 

basically aggrieved by the action of the respondents in 

discriminating their case for regularisation.. The applicants 

also raised tho grievanceagainst the purported action on 

.the part of the  responden'ts in seeking to implement the OM 

dated 26.04.34 in the cases of the applicants illegally in 

7 curtailing the benefit provided by the scheme of Temporary 
Status and regularisation. The applicants who has been 

serving under the respondents as casual worker since long 

L i.e. ranging from the years 1974 to 1986, got the benefit of 

the scheme for grant of temporary status and regularisation 

in the year 1994 and they are now treated as Temporary 

Status worker and now they are continuing in their 

respective posts under the respondents No 4 i,o, the 

Director Regional Research Laboratory, Jorhat. As per the 

conditions contained in the scheme the respondents are duty 

bound to regularise their services against the vacancies 

ts,ithout first resorting to recruitment through open market. 

However, the respondents as and when vacancies arose, 

resorted to direct recruitment processes that too without 

treating the present applicants as departmental candidate 

and continued to fill up those vacancies by the persons from 

open market violating the guidelines and the prescribed 

rules. 



4.2. That the applicants in 	the instant application are 

citizens of India and as such they are entitled to all the 

rights, protections and privileges as guaranteed under the 

constitution' of India and laws framed thereunder. 

• 4.3. 	That the applicants in the instant application 

joined their services under the respondents i.e. 	the 

Director Regiona:E Research Laboratory, Jorhat as Casual 

Worker. Their dates of initial appointments-are ranging from' 

1974 to 1986. At the time of their initial appointment, the 

respondents took into consideration various factors relating 

to such appointment, like eligibility criteria, educational 

qualification etc. The respondents amongst others having 

found suitable appointed the applicants and allowed them to 

hold the regular vacant posts sanctioned by the higher 

authority of the respondents Accordingly all the 

applicants got their initial appointment although ' as a 

Casual employee but they were adjusted against the vacant 

posts and they are still continuing in the said posts till 

date. it is pertinent to mention here that amongst these 

applicants there are some eligible candidates to hold, even 

the group-C posts and the respondents accordinglY posted 

them in both Group-C and 1) posts commensurating to their 

educational qualification. In the instant application the 

appiicants'Noi to 8 are presently holding Group-C POStit on 

Casual basis where are other applicants i.e. applicants NO.9 

to 18 are holding Group D posts. It is pertinent to mention 

that in the office of the respondent No.3 there are 

various divisions and the present applicants 	have been 

working in 	all 	the said divisions. The posts against which. 

4 



the present applicants have.been adjusted includes, Typist, 

C1.erk in Bill Sect.on, Tech Asstt ihAnalytical division; 

G4ologicai S.C.Division, Electronics Divn, Civil 

Edgireering Divn. and Electrical Divn., etc. which' falls 

urder Group-C category of posts. Where as some of the 

aplicants are holding the posts of Helper in Administrative 

O'fice, Civil Engineering Division, with Scientists in field 

urits, vehicle section, Civil Engineering Divn. and work 

shop etc. - 

The applicants for batter appreciation of 	factual 

aspett of the matter beg to annex chart enclosing the 	label 

nwing •tneir service particulars and same is marked as 

Annexure-A, 	 ' 

4.4. 	That the applicants in the instant application has 

dallenged the legality and valithty of the action the part 

of the respondents in not considering their cases for 

rgularisation as ppr their commitment as well As the 

s - eme. The grievances raised by the applicants in relation 

to the illegal implementation of the ON dated 26.04.04 and 

other connected orders by which even the benefits extended 

to them by the scheme has been curtailed, are closely 

r1ated to each other 'and the said grievances have got 

cifose nexus to each other as well as the main relief claimed 

inf the instant Original Application. 

45. 	That the applicants in' the instant 	Original 

Aplication prays for reguiarisatior of their servies under 

the scheme as well as they have sought for relief against 

Ith le discrimination meted out to them in the matter of pub 1-ic 

5 



employment as per their own admission and assurances. Apart 

from that the applicants have raised a grievance against 

withdrawal of certain benefits by issuing subsequent 

clarification. The issues raised by the applicants in the 

instant application are identical and the reliefs claimed by 

them are similar nature airing out of common cause of action 

and as such they pray before this Hon'ble Tribunal to allow 

them to join together in a single application invoking Rule 

5(4)(a) of the Central Administrative Tribunal (Procedural) 

Rules 1987 to minimise the number of litigation as well as 

the cost of the application. 

4.. 	That as stated above all the applicants got their 

initial appointment as Casual Worker under the respondents 

pursuant to the prescribed procedure and selection process 

in various dates as indicated in Annexure"-A to the OA. At 

the relevant point of time there were various schemes in 

existence towards regularisation of the services of the 

casual workers and in the light of such schemes all the 

applicants cntinued to register their claim by both oral 

and written representations. Finally after repeated 

persuasion the respondents in terms of the Oil dated 10.9.93 

issued by the Govt. of India, Ministry of Personnel and 

Public Grievance, extended the benefit of Temporary Status 

to the present applicants in the year 1994. Since 1994, all 

the applicants are continued to hold the status of Temporary 

Status Worker. 

The applicants begs to state that the date of 

their initial appointment as well as the date of conferment 

of Temporary status are not in dispute and as such instead 

6 



of annexing all thee documents, the applicants crave leave 

of the Hon'b].e Tribunal to produce the same at the time of 

hearing of the case or as and when necessarY. 

4.7 	That the applicants beg to state that the Govt. of 

India Ministry of Personnel Public Grievances and Pension 

Department of Personnel and Training, issued and office 

memorandum vide memo no.49014/2!96/ Estt(c) dated 7/6/88 by 

which a scheme for reqularisation at Casual Worker has been 

forwarded to all concerned. It is pertinent to mention here 

that the said scheme was prepared following the judgment and 

order dated 17.1.86 passed by the Honhle Apex Court in tase 

of Sri Surindor Singh & ors --VS- Union of India and others. 

The said scheme virtually streamline the issue relating to 

the absorption of the casual workers and the wages. The 

applicants who got their initial recruitment prior to the 

issuance of the said scheme however, failed to get the 

benefit of said scheme although they were recruited 

following the due process of selection. 

A copy of the said OM dated 7.6,88 

are annexed herewith and marked as 

AnnexureB. 

4.8. 	 That 	the applicants beg to state 	
that 

although the aforesaid scheme came into existence most of 

the Govt. Departments did not, followed the said mandatory 

provisions and guidelines and kept of denying the benefit of 

regularisation to the Casual Wrker5. The said inaction 'as 

/ 
well as the illegal deprivation led to number of litigations 

and subsequent to issuance of the said scheme (Annexure), 

rendred by the full Bench of this 
pursuant to a decision  

7 



Honble Tribunals dated 16.2.90 in case of.$ri Raj Kamal and 

others -VS- Union of india and Others, the f3ovt of India, 

Deptt. of Personnel and Training issued and GM and 

circulated the same vide Memo No.51016/2/90EStt(c) dated 

10.9.93 by which certain benefits have been extended to the 

casual worker working in the Central Govt. option. By the 

said notification/Office memorandum a scheme in the name of 

"Casual Workers (Grant of Temporary Status and 

Regularisation) scheme has been circulated providing and 

training the guidelines of regularisatiOn of the services of 

the casual workers. The main object of the said scheme was 

to regularise the casual workers who have rendered a 

continuous servic.e of one year in a Govt. Deptt. The scheme 

prescribed the eligibility criteria for grant of benefits as 

cfescribed in the scheme including regularisation. As per the 

said scheme all the applicants having fulfilled all the 

required qualific:atiofl go the benefit of Temporary Status'. 

w.e.f. 1994. 

copy of the said scheme circulated 

through the office memorandum dated 

10.9.93 •is annexed herewith and 

marked as AnnexureC. 

4.9. 	That the applicants as per the said AnnexureC 
\ 

scheme got the benefit of Temporary Status and other 

connected service benefits which includes minimum pay scale, 

and allowances, increments, leave, maternity leave, 50% 

counting of service towards pensionarY benefits after 

regularisation, service status after rendering of 3 years of 

continuous service as Temporary Status Worker and 

Productivity linked bonus etc. 

H 



4.10. 	 That as per the said scheme, the respondents 

are duty bound to regularise the services of the applicants 

'against the Group—D cadre, but said benefits was denied to 

'them. The vacancies surfaced during 1994 to till date have 

been filled up by the method of direct recruitment without 

earmarking the vacancies as stipulated in the said Annexure 

C scheme. In the said scheme their has been a specificatlon 

as regards the vacancies including the method of 

recruitment. In each occasion the respndents resorted to 

the direct recruitment process depriving the present 

applicants from their legitimate claim of recjuiarisation 

legitimate claim of regularisation. As per the scheme, the 

respondents ought to have treated the present applicants as 

departmental candidates providing the relaxation as 'per the 

said. The applicants who have rendered about 20-30 years of 

continuous service requires relaxation in respect of all the 

prescribed norms of recruitment. However, the respondents 

without considering the aforesaid facts kept on depriving 

them from their legitimate claim of regularisation and kept 

on filling up those vacancies from the candidates from open 

market. 

4.11. 	
That the applicants being aggrieved by the 

said actiOn on the part of the respondents preferred number 

of representations to the concerned authoritY but same 

tive. Situated thus the applicants 
yielded no result in posi  

as 	a last resort preferred Original Application 
	(OA 

NO.306/00) before this tonble Tribunal seeking redressal of 

their grievances relating to regularisationl. The respondent 

in response to the notices issued from the Hoflb1C Tribunal 

contested the case by filing written statement. The 
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respondents in their written statement assured the Hon'ble 

Tribunal, for resolving the matters 

The applicants crave leave of the Honble Tribunal 

to relay and refer upon the statements made in the said 

written statement at the time of hearing of the cases 

412. That 	the Honble Tribunal 	after hearing the 

parties to the 	proceeding and after taking note 	of the 

records was pleased 	to dispose of the said OA 	vide its 

judgment and order dated 8801 directing the respondents to 

tonsider the case of the applicants for 	regularisation at 

the 	earliest opportunity 

copy 	of the 	said judgment and 

order 	dated 	B801 passed 	in CIA 

No306/00 	is annexed herewith and 

marked as Annexure"-D 

4.13 	 That the applicants beg to state that the 

respondents even after passing of the judgment and order 

from the Hon'ble Tribunal the respondents kept on depriving 

the present applicants from their legitimate claim of 

reguiarisation it is pertinent to mention here that there 

are number of vacancies in the affic:o of the respondents but 

same are yet to be filled up from amongst the applicants who 

are eligible to hold such posts In fact the posts presently 

holding by the applicants are belongs to those vacant posts. 

Had there been no vacancy there was no justification to 

allow them to continue for more about 20-30 years 

uniteruptedly. Apart from these existing vacancies during 

1994 to till date 19 vacancies occurred in the office of the 

10 
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respondent No.4 due to death and retirement of permanent 

employees belongs to Group-D or equivalent cadre. and the 

respondents have not yet filled up those vacancies by any 

one. The applicants highligh;ling the aforesaid grievances, 

preferred number of representations to the concerned 

authority but same yielded no result in positive. 

Copies 	of 	some 	of 	the 

representations are annexed herewith 

and marked as AnnexLlre-E coily. 

4.14. 	 That the respondents adding insult to their 

injuries resorted to the process of filling up of some 

vacant posts in the Group C and D cadre by resorting to 

direct recruitment process without treating the applicants 

as departmental candidates. Apart from that the respondents 

with an intention to deprive the applicants resorted to such 

selection process at far away places and the applicants 

being poor employee could not participate in the said 

selection process due to their poverty. The applicants in 

number of occasion brought to the notic'e of the concerned 

authority about the said fact but same yielded no result in 

positive. 

4.15. 	 That at present all the applicants 	are 

enjoying the benefit of said Annexure-C scheme and they are 

at present Temporary Status worker. The respondents as 

stated above have adopted the Annexure-C scheme and granted 

the benefit to the present applicants. It is pertinent to 

nention here that since the establishment of the respondents 

are directly related to research and scientific development, 

under the respondents there are filed divisions which 

- 	 11 
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thcludes field works.. The respondents in order to promote 

-
he reguiarisation activity and with an intention to provide 

regularisation to their workers, adopted various schemes 

hamely merit and normal assessment scheme (MANAG) and sathe 

was revised from time to time extending more and more 

benefits to its workers.. As per the said scheme the cass of 

the present applicants are required to be çonsidered for 

regularisation even if by creating supermenararY posts.. The 

of the present applicants are also covered by the said 

scheme (MANIAS) as well as its subsequent clarifications 

i issued fron time to time.. 

The applicants crave leave of this Honble Court 

• 	 to produce the said scheme as well as its subsequent 

clarifications at the time of hearing of this case.. 

4..16.. 	 That the applicants beg to state that in the 

midst of above development, the respondents surprisingly 

• enough issued an ON dated 26..4..04 clarifying the AnnexureC 

scheme.. In the sajdOM although there has been a categorical 

mention that same would be applicable to the recruittees on 

or after 1..1..4, the respondents sought to implement the 

same in case of the present applicants by issuing various 

orders.. 

A copy of the said ON dated 2..04..04 

is annexed herewith and marked as 

Anne xure—F.. 

4..17. 	 That the applicants beg to state that the 

I respondents have acted contrary to the Hon'ble Apex Court as 

well as 4onbia •PrinciPiC bench judgment pursuant to which 

12 
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,rtnexure-B and 	Annexure-C schemes came in 	to 	forces The 

respondents without the leave of the Hon'ble Court could not 

have 	made modification of the said scheme 	mollifying its 

validity.  The 	aforesaid action 	on 	the 	part 	of, the 

respondents in 	fact an 	attempt 	to 	rewr:ite 	the 	aforesaid 

judgment which has attained its finality. 	The action on the 

part of the respondents is issuing the said OM dated 26404 

is 	in direct conflict with the. aforesaid 	judgments and for 

which 	they are 	liable 	to be punished 	under 	contempt of 

court's order.. 

The applicant through this OA also pray before the 

Hon ble Tribunal to draw appropriate contempt proceeding 

açainst each respondents for their willful and deliberate 

violation ofthe judgment passed by the Honble Apex Court 

as well as principle Eench of the Honble Tribunal and to 

punish each of them severeiy. - 

4..18. 	 That the applicants as stated above kept on 

pursuing the matter before the authority concerned but same 

yielded no result in positive.. The applicants having no 

bther alternative hands of this Hon'bie Tribunal seeking 

redressal of their grievances as a last resort.. 

5.. GROUNDS 

For that the respondents have acted contrary to 

the settled proposition of law in issuing the impugned 

orders as well as denying the legitimate claim of ,  the 

'applicants and as such their action/iflaCt10s are not 

sustainable and liable to be set aside and quashed 

13. 
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For 	that the respondents have violated 	the 

dijrection contained in the Apex Court judgment as - well as 

te jLidgment delivered by the Principal I3ench of the Hon'ble 

'Tihunal present to which the schemes ie Annexuro-"B and 

Ainexure-C came in to force by making an attempt to rewrite 

the same and as such same is not sustainable and liable to 

be set aside and quasheth 

53 	For 	that 	the 	respondents 	have 	illegally 

discriminated the applicants in the matter of their 

recjuiarisatiQn 'against any group-C and D cadre and as such 

sme is not sustainable and appropriate directions need be 
di  

isued to the respondents towards: regu].arisation of theiT' 

srvices with retrospective effect 

For that the applicants who are well qualified t 

hold any Group-C and D posts under the respondents and who 

have already rendered more than 20-30 years of continuous 

srvice are fully covered by the guidelines indicated in 

Arnexure-I3 and C as wellas the guidelines contained is 

MANAS and it's subsequent clarification issued from time tc 
id 

time 

For that 'the Respondents is known to be model 

eployer ought not to have discriminated the present 

applicants in the matter of their regular.isation'bY adopting 

pck and choose policy and as such entire action/inaction on 

te part of the Respondents are liable to, set asie and 

fash 'directing them to regularis"O the services of the 
p,,esentapplicants 	 . '-. 

- 	 14 . 	 ' 
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5.6. 	For 	that 	in any view of the 	matter 	the 

action/inaction of the respondents are not sustainable in 

the eye of law and liable to set aside and quashed. 

The applicant craves ieave of this Honbl.e 

Tribunal to advance more grounds, both legal as well as 

factual of the time of hearing of the case. 

6.DETILS OF REMEDIES EXHAUSTED; 

That the applicant declares that he has e>hausted 

all the remedies available to them and there is no 

alternative remedy available to him. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not 

filed previously any application, writ petition or suit 

regardincj the grievances in respect of A1hich this 

application is made before any other court or any other 

Bench of the Tribunal or,  any other authority nor any such 

application , writ petition or suit is pending before any of 

them. 

B. RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the following reliefs to 

the appiicant:- 

5.1. 	To direct the respondents to regularise' :the 

services 	of the applicants with retrospective 
	effect 

extending all the consequential service benefits including 

arrear salary. 

15 
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82. 	To set aside and quash the Oil dated 2614.04 and 

its subsequent clarification if any. 

8.3. 	Cast of the application. 

8.4. 	Any other relief/reliefs to which theappiicant is 

entitled to under the facts and circumstances of the case 

and deemed fit and .proper. 

INTERIM ORDER PRAYED FOR 

Pending 	disposal 	of 	this 	application 	the 

applicants, pray for an interim order directing the 

respondents not to terminate the services of the applicants 

and to allow them to continue. 

 

11. PARTICULARS OF THE POSTAL ORDER : 

I. P . C). 	No.: (I) 

 

% \_• 	kj 

 Date: 

 payable at Guwahati 

12. LIST OF ENCLOSURES : 	As stated 	in the 	Index. 



VERIFICATION 

	

I, Shri Rjct Tcmul I S/6 Late Puspa Tamul i 	aged 

about 46 years, presently workinq as Temporary Status Worker 

(Typist) under the Director, Reqional Research Laboratory, 

Jrhat, Assam, do here by solemnly affirm and state that the 

statement made in this petitii from 

p rag r aph 	j tjt 	 myLknotkll edge and 

os é mad e i n p crag rap h J 	LLjk:&..Lre 

records of records information derived therefrom which I believe 

to be 	true and the rest are my humble submission before this 

Hon b .1 e T r i b uric 1 

1 am the applicant No 1 in the present application and 

I have been cuthorised by the other applicants to swear this 

ver i f Ic at I on 

And I sign this verification on 4th day of 

/ 
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m Si. Name 	 ige 	lthel'S Name 	Joined Got Tern- Present Post 

NoNO. 	 - 	
as 	poraiy 
casual Status 

bd 

941 1 Mr.RajatTamUly 	45yrs Late PuspaNathTamuli 1983 1994 	T/sasTypist 

956 2 Mi hirud Phukan 	44 yrs Late Padma Kt Phukan 1985 1994 	TIe as Bill Sec. 

	

969 3 Mr. Himendra Hazarika 50 yrs Late. Surendra Hazarika 1987 1994 	Ti's as Bill Sec 

955 4 Mr. }wijaBihari Rabba 38 yrs Late Samiran Rabha 	1985 1994 	T/s in Analitical Div. 

916 5 Mi SallenBordoloi 	45 yrs We Kanak Ch. Bordolol 1980 1994 	Ti's inGeo. Sc. Div. 

944 6 Mr. Jagat Bora 	40 yrs Late Padmadhar Bora 1983 1994 	T/s in Electronics 

959 7 Mr. Paban Saikia 	39 yrs We Thaneswar Saikia 1986 1994 	T/e in Civil Engg 

943 8 Mr. Madhab CIL Bora 36 yrs Late JogendraBora 	1983 1994 	T/s in Electrical 

Got 
Joined as Tempo- Present Post T/e 

ID. 	SI 	
Casual t*xy 

Staturoit in 

No. 	No. 	Name 	 Age 	Father's Name 	Worker 1994 Aug Sec 

901 	9 	Mr. Nageswar Singh 46 yrs 	Late Babulal Si* 	1974 	
1994 Civil Engg 

979 	10 	Mr. RohitBora 	38 yrs 	Late J. Borab 	1982 	
1994 Cfl1Efl 

936 	11 	Mr. Jiten Boruali 	42 yrs 	Late Tonkeswar Barushl982 	1994 Helper  

914 	12 	Mr. Romen Saikia 	40 yrs 	Late Dibakar Saikia 1979 	1994 VéicleSec. 

911 	13 	Mr. PurnaKt. Born 42 We 	
Late Chandeawar Borah1979 	1994 Vthicle Sec. 

t Thaneswar Kosh 42 yrs 	Late Tholok Kosh 	1979 	1994 Vdic1e Sec. 913 	14 	M  

937 	15 	Mr. Ramesh Born 	42 yrs 	Late Bhugiram Born 1982 	1994 Civil Fzgg. 

917 	16 	Mr. Prodip Saikia 	 Late D 	Sakia 1979 	1994 	(C) 

17 	Mr. AtulBora 	 1994 -do. 

18; 	Mt Arup Neog 

eo 
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(VIII) In cases Wh'C it not possiblc to cnist all thcitems nf work now being hans .. - 

7 	:f. 	by the =suai -ork= to the existing regular staff. additional regular posts may 
tO tht barest mnimum ncccssaiy,'wiih the concurrence rf 	Ministry 

Whefl work of.norc dharione typc.is to be performed throughut the carut cac:: 
1/ 	 type of wor: does not iustifvascpzitaie regular CmcOycc,a rnultiiunjoroj post 

may becreated for handling those iicms oIwork whn the ccncuance of the Miii- 
Sir 

(x). The 	Ui2ristion ofthcser.icesofthecasuaj workers will continue to be zoveed 
by th: i:'Salictiorsissued by thisDeparimentin thisrc:ard. \Vhiieconsidcringsuei: 

• - 	- : 	 workermaybegjvenrdaiointheup....accljmitonjyji 
at Lie ime afinit recruitnentas a casual worker, he tad not crossed the upperage 

- limit icr toe relevant post. 	 - 

(xi) Ifa De;-jnent wanis to make any departure from - the above guideiine. !1 ;houid 
obtain (ne rtcr ccncarrcnc: or the Minis -y of Finance and the Dcartmc.rt cf?cr-

- Sorirtd end Training. 

Au the adxmnist.re:ive Ministrtes;Dcpertmcnts should urie -uko C review of eancint-
mct oicasua.j Ortce:s in Utic etflces under theircon -o1 on a (c-bj bas:s so 	tOe 

Of the pres:bcd period, the following iargeis arc achieved: 

Ail eliribie Casuni w rkcrsar zdjusicdgainst regui:posts to tOe:xtcnt such 
- tar pos are zsiific. 

,b) 7'.e rest at the c.asusi wrksrs not covered by (a) abo-' andwhose retention is con- 

	

stdcrer absolutely ne cssa-v and is in acccrdance with the guidelines. are :aid 	- 
emoluments sirctly in accerdance with the guidelines. 

(a) The remaining cos'.raJ workers not covered by (a) and b) above arcdischar-c: from 

2. The following time limit for cennolcung the 	ewhar'bcenprescbcd in rest-ect :1 
the venous MmnDepartments: 

(a) MinLtrvofRajJways 	 2 Years 
(a) Dcp--es of Posts. Daertt ofTele- 

communi±ulcns and Depparuntnc of Defence Production 	1 Year 
(c) All other r 1 istcepmenis/Offices 	 6 months 
Each Iiotso-v should Iw-nsha qcenarly state.rnent indicating th 	-ess of the review 

in rcrc-cct of the inIsuy(proter) arid all Auachcd/Sub -diriet.e offices under them to the 
Dcartmen: oIP eannel and Trainiog in the proforma auachccL The first quarterly return 

-should be furnished to this Dcanment by the 10th October. 1988. 

- . 	 3. 3-v strict and meticulous obse.-varcc of the giddines by all Minis esiDeperuncr.i. 
- 	 itoUj'j3'Sired Mat i)ic -c is no more erizagerncnt o1iasuaJ workers icr auendini to 
- - 	wciz ofrcgular rtalure, particularly after the review envisaged abcivc is duly completed. 

- - - -- 
- 	

-;-- 	- - - - - 
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/ 	. 7 fC  J, i.  

(XVIII) 

Subject.: Grant of temporary status and regutarisation of casual workers, ;  
Formulation of a scheme In pursuance of the CAT, Principal, 

m • . Bench, New Delhi, Judgeezidaed 16th Feb. 1990 In the case of ..... 
• RaJ Kamal & Others Vs UOI. 

 

The guidelines In the matter of recruitment of persons on dfiily-wnge basLs hi 
Central Goverzmiezit offices wei-e Issued vide this Department's OM No. 
4901412/86-EStt.(C) dated 7.6.88. The policy has further been reviewed In the 
light of the Judgenient of the CAT, Principal Bench, New Delhi cleilvered on 16.2.90 In the writ petition filed by Stir! Raj Kainal and Others Vs. Union of 
india and It has been decided that while the existing guidelines contained In 
OM dated 7.6.8.8 may continue to be followed, the grant of temporary status 
to the casual employees, who are presently employed and have rendered one 
year of coiitlnuous service In Central Government offices other than Deptt. 
of Telecom, Posts and Railways may be regulated by the. scheme as 
appended. 

2. MInistry of Finance etc. are requested to bring the scheme to the notice 
of appointing authorities under their administrative control and ensure that 
recruUmcnt or casual employees Is done In accordance with the guidelines 
contained In OM dated 7.6.88. Cases of negligence should be viewed seriously 
and brought to the notice of appropriate authorities for taking prompt and 
suitable action. 

Sd!- Y.G. Par nude 
Director.  
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APPENDIX 

il_J1thJ Luir 

I. 	This Scheme shall be called uCasual Labourers (Grant of Temporary 
Status and RegularIsatl0x1) Scheme of Government of India, 1993.' 

2, 	
This Scfleiiie will come into force w,e.f, 1.9.1993, 

ThIs Scheme is applicable to casual labourers in employment of the 
Millistries/Departnielits of Goverzent of India and their 

attached and 
subordinate offices, on the date of issue of these orders. But It shall not be 
applicab'e to casual workezs lxi Railways, Dcpartrne of Teieconinmunjc8t ion and Departme of I'osts wltb already have their own schemes. 

Temporary Status 

1) 	
Temxiporary status would be conferred on all casual  labourers who are In empIoyJi]erit on the date of issue of this OM 

and who have  rendered a COIItIIIUOUS service of at least one year, which means that  they must have been engaged for a period of at least 240 days (206 
days lii the case of offices observIng 5 days week). 

11) Such confermcx of temporary statu s  would be without reference to 
the creation/avallablijty of regular Group 'D' posts. 

ill) Confenneyt of temporary status on a casual labouxer would not  
Involve any change in his duties afld responsibilities Th will be on daily rates of pay 	

e engagement
on need basis, lie may' be deployed 

'anywhere within the recnjltxiient unlUterrltodal circle o the basis of availability' of work. 	 n  
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lv) Such casual lEiourcrs who acquire 'temporary status will not, 

- 	 however, be 'rught on o the permanent establishnient unless they 
are scictid tlir rngh regular selection process for Group 'D' posts.. 

5. 	Temporary satus svould entitle the casual labourers to the following 
be zie firs: - 

1) 	Wages at daily -ates 'ith reference to the minimum of the ,  pn' scale 

for  a con espuncling rigular Group 'D' óf[icialInc)udlng DA, URA 

and CCA. 	' 

Benefits of tn:rtnents at th same rale asapplicabftto a 
employee - voulc be tkeu into account for cakulating ro-rata wages' 
for every one ynir of service subject to perforniance oiuty"for at 
least 240 lay:; 06 days in administrative offices bserving 5 days 

week) ii i he "e ir from the date of confermeja o f t.mpbary status. 

Leave entitleim ut will be on a pro-rain basis at tl rate of one day 
for every 10 da i of t'ork, casu1y otlir kind of leave, except 

maternity lea vE , wIll'not be admissible. They will also be allowed to 
carry fur''ard he lea"e at theli credit on their regilarlsation. They 
will not )e ei titl e q ,  to the b.nefits of encashment of leave on 
terutinu ti ii of r vice for any icason or on their quil thig service. 

Iv 	Maternit lei v to lady casual labourers as admisibIe to regular 
Group 'D' enif Ioyees vilL be allowed, 

v) 50% ut the :iie 	iuuder ,Tempoary" Status would be 

counttd for, Iie ptirpse O 	rCtirflCnt bciieflts after their 

regularit1or. 	 - 
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6. No benefits other thazi those specified above will be adznisIble to casual 
Labourers with temporary status, However, If any additional benefits are 
admissible to casual workers working in Industrial establLshmits In view of 
provisions of Industrial DLsputes Act, they shall continue to be admissible to 
such casual labourers, 

vi) After rendering three years' Contiiiuotjs service after conferment of 
temporary status, the casual labourers would be treated on par with 
temporary Group 'D' employees for the purpose of crnitrlbutlon to 
the General Provident Fund, and would also fui-therbe éllgible -- for ,  the grant of Festival Advance/flood Advance on the same conditions 
as are applicable to temporary Group 'D' employees, provided they 
furnish two sureties from pernianent Govt. servants of their l)epa rt men t. 

Until they are regularjs, they wouJ be entitled to Productivity 
Linked BOnus/Ad-hoc bonus only at the rates as ap labourers. 	 plicable to casual 

- 	

----- 

uId be 
r their 

7. 
Despite confcnnent of temporary status, the services of a casual labourer 

may be dispensed with by giving a notice of one month In writing. A casual 
labourer, with temporary status can also quit service by giving a written 
notice of one month. The wages for the notice period will be payable only for 
the days on which such casual worker Is engaged on work. 

I  IN 
I) Two out of every three vacancies in Group 'D' cadres in respective offices where the casual labourers have been working would be filled up as per extant recrultmeflt rules and In accordane with the instructions Issued by Department -Of Personnel and Training from 

amongst casual vorkers with temporary sthtus.11oweyer, regular Group 'D' 
staff rendered surplus for any reason will have prior 

claim for absorption against existing/future vacancies. In case of 
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llliEerae casual labourers or those who fail to fuJi the mnin (lUaIflcat 'On p: escrJb 	for osf, rcgulari5fJ0 will be CÔJir 
only agaln 	those nosk 	 ,l  

of which lIteracy or lack of inmium qua1iflc01 will not be a requ[si quaIInj0 
	They would be al1owd age relatjo11 equivaJe( to the perlod for which they have woj'ked 

COntInUOUSly..jas casal labourer.  
On 	

(1 casj worker with temporary Stahits, no subsi lithe In h 
place will be appififited as he was not holding any 

post. Ylolatlon of 
this should be viewed vry 

seriously and attent;o of the approprIate au1hoz.ltj ShOuld be dra 	to Such cases for Suit able dIciplary action 
agair 	the offlcer vio1ffl 

Ju future, th 	
as conlaf tied in lhI 	

OM dated 7.6.88 shouJdb foll.3/eu strictly in the 1flnUer 
of engag( 	of casaJ 

Ciflt)lOy 	in Cent rat 
COVCJ.1,111J OIf1CCS. 

11, 
 

DePar'"'ClIt 
 

of l'elonnel and 
TIiing will have the power o make amendments or reja) lily of the provL;0 	

the scheme that may be considered necessary frin time to time. 
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Ori9-lrial APP] ciation No. 306 of 2000 

Date of order : This the 8th day of: Augu
s t,  

Hon'h 	 2001. 
Mr. U3tjc0 DN.Chowdhu 
	Vice_Chairm / 	Sri Sailen BordJj, /1 	

Son of Sri Tarun Bordolo1, 
An employee of Regional Research 
Laboratory, Jorhat 
Assani and 70 Ors. 

By Advocate Mr. A. Verma. .Appljcants 

Union of Indi8 

Represented by the Secretary to the - 	
Government of India, Department 

New Dlh_11000j 
of Science and Technology,  

Director General  
Research Rafi 	of Counj of Scientific tlarg, New DelhI 	

•1 
Director 

r;Regjonl Research Laboratory 
P.0. Jorhat, 
.DistrictJ o h 

3 Sam. 

. R espondents 

do 
'I 

-_ 
The applicants are 71 in number. All of 

them vj6re 
appointed in the office of the Regional Reaearch 

Laboratory, Jorhat, Assarn as Muster Roll/Casual Labour 

beteen 1974 and 1990 All these apcaflts.w 

temporary status with effect from 12.1.1994 
 emorandum 	 vide 0ffice. 

No. RLJ_9(2) EStt./DV/94 dated 16.111994 

H 
These applicants have how come before the Tribun1 for a 

irectjon Upon therespondent for regularj55j0 of their 

as per the 
SC&hie 	

Mr. A. Verma, learned 

counsel for the applicants refer.ed some correspondences 
bct.rcr ti 	p&r Ie 	

CXsterIC of aout 18 posts of Group c and . 
2 	

The respof]dflt5 subJfljtted 
il:s written statement and contet1d(d 	thr 	

applj1011 	
ini 	conceived 

• 	
• 

-- .. - 
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The applicants on conferment of temporary status.  would be giveri all the. 

facilities admissible to them udder the scheme. 

2. 
In the written stdtement the respondents have stated that 

the applicants would be absorbed in phased manner only as and 

• 

	

	 when such vacancies arises depending upon fulfilment of / 

educational qualificatjon, 

• /3- 	
Heard Mr. A. Verma, learned counsel for the applicants and 

Mr. E.O,Pathak, learned Add!. C.G.S.C. appearing on behalf of 

the respondents at some length. It is apparent that the 

respondent authority formulated a scheme mainly Casual Labour. 

Absorptidn Scheme of CSIR, 1990. The scheme itself mentions 

about terms and conditions of regularisation. As per the said 

scheme absorption will be made on the availability f'vacancies 	/ 

in Group and D cadre. From the records produced byteh 

respondents shows that steps are being takenby them for 

absorption for these employees wherein the name of these 

applicants are also included. Since steps are being taken no 

direction need be issued on the respondents for regulàrisation • / 

of services of the app1icants 	It is expected that the -- 	. 	-- 	- 

respondents being public authority shall act as per • the 

commitment by the professed policy. As alluded, the applicants 

h'ae ben granted temporary StctLUS and their case need now be 

donse for regularsation against the available vacancies1. 

: 	 • 
'.,Olt fuu,acancies at the earliest opportunity. 

uJect to the observations made above the appiciation 

a n d s disposed of. There sha.l, however beno order as to 

costs. ? 
4 . 	

.. 	 •... 

SJ/ VICE Q-AIRMAN 
c7. 

:\ 

\\ 
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Dated: 23rd October, 2002 

if; 
Dr. Mudi Monoliar Joshi, 
dinisicr for i-llD and Science & lechnology and Vice President, CSIR, 

New Delhi. 

Sub: Regularization of my service 

Sir, 

\A/ith du.e deference and profound submission I/we beg to lay before your 
Honour the following few lines for kind consideation and necessary action 
th ereof. 

That we/l am presently working as Temporary Status worker under RRL, 
Jorhat. Prior to that we were all working as Casual labour/skilled Iabour..ln that 
'apacity we worked nearly decades. Some of us got our initial appointment as 
a.sual labour/skilled labour in the year 1974 and later on, not later than 1986. In 

The year 1994 by an O.M. dated 1611 1194  we have been conferid with the 
benefit of Temporary Status as per the scheme ho/ding the fielq. Presently we 
are enjoying the benefit flown from the scheme, barring regularization. 

That the matter of regularization as we have been made to understand 
ty the competent authority would be considered subject to availabilityof vacancy 
relaxing the normal Rule for recruitment. 

That we have seen some instances wherein interview for our 
togularizauon have been conducted that too in far away. places. Being local 
ecruiteo, that too in our present capacity and status it is difficult for usto avail the 

ppportunity without there being any financial support from the Department. 

That undoubtably we are the experiment hands of RRL, Jorhat having 
tong undisputed service background and as such in our case there should have 
teen relaxation of normal recruitment Rules. Our precise prayer through this 
pplication is for our regularization elaxing the normal mode of recruitment and 

in the event of any interview for our regularization may kindly be held locally, so 
that all of us can complete the same. Apart from that the condition laid down in 
the order bearing No.4-2(28)191-ElI dt 6/08/2002 may kindly be modifIed to the 
'xtent of its restriction regarding the fate of Temporary Status worker who 
icrnans unsuccoful in two chances. 

That as stated above we have been working in the RRL, Jo'rhat since 
png and by now we have acquired the Temporary Status. However, our services 
jre yet to be regularized. Taking into consideration various schemes including 
the scheme called MANAS and revised MANAS, our services are required to be 

gularLed even without insisting for any sort of interview, even by creating super 
iumaraiy post. 



It is also being brought to your notice that right from 1 994, when we were 
conferred with temporary status till date neither a single of us were regularized 
nor any interview were held at RRL-Jorhat for regularization of IS workers as per 
the scheme. No additional post was created with an aim to absorb TS workers in 
regular post, which infact is against the spirit of the "Casual Workers Absorption 
Scheme, 1990'. It may also be noted that since 1094, 9 persons working in G•r.l & 
Gr.Il have expired while still working and 10 persons working in Gri& Gril have 
retired. Despite this no recruitment into Gr.l & Gr.il were held for regularizatión of 
TS workers. 

In that view of the matter we earnestly request your Honor for 
consideration of our case for regularization invoking the provisions contained in 
the schemes mentioned above and to pass necessary order. 

We hope and trust that your goodself would graciously be plesed to 
pass necessary order redressing our genuine grievances at an early date and for 
that we shall remain ever grateful. 

Thanking you, 
Your's faithfully, 

Name of T!Smpioyees 	 Signature in Mi 
Shri Rajat Tamuly 

Shri Khirud Phukan 

Copy to: I ) Slid Atal l3jhaij Bajpayee 

Honourable Prime Minister of India, 
And President, OSIR, New Delhi-i. 
New Delhi, 

2) Dr. ?dwli Monohaj Toshi, 

Minislcr for IIIU) and Science & 'Iecluiology and Vice Presidcnt CSIR, 
New Dcliii. 
1 he I )ireelor General. CSIR. New I.)elhi-1 
ilie 1)irector, RRJ Jorliat. Assam, INDIA. 
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To 
The Director, 
Council of Scientific & Industrial Research 
Rafi Marg, New Delhi-i. 

' LL 

Date: September 20, 2002 

Ru!a rization of our Se rv I Ce 

ir 

With due deference and profound submission we beg to lay before your Honour the 
following few lines for kind consideration and necessary action thereof.. 

That we presently working as Temporary Status worker under RRL, Jorhat. Prior to that 
we were all working as Casual labour/skillecj labour. In that capacity we worked nearly decades. 
Some of us got our initial appointment as casual labour/skilled labour in the year 1977 and 
later on, not later than 1986. In the year 1994 by an O.M. dated 16111194 we have been 
conferred with the benefit of Temporary Status as per the scheme holding the field. 
Presently we are enjoying the benefit flown from the scheme, barring règularizatior. 

That the matter of regularizatiori as we have been made to understand by the competent 
authority would be considered subject to availability of vacancy relaxing the normal Rule for 
recruitment. 

That we have seen some instances wherein interview for our regularization have been 
conducted that too in far away places. Being local recruitee, that too in our present capacity and 
status it is difficult for us to avail the opportunity without there being any financial support from the 
Department. 

That undoubtably we are the experiment hands of RRL, Jorhat having long undisputed 
service background and as such in our case, there should have been relaxation of normal 
recruitment Rules. Our precise prayer through this application is for our ,  regularization relaxing the 
normal mode of recruitment and in the event of any interview for our regularization may kindly be 
held locally, so that all of us can complete the same. Apart from that the condition laid down in the 
order bearing No.4-2(28)191-Eli dt. 6/8/02 may kindly be modified to the extent of It's restriction 
regarding the fate of Temporary Status worker who remains unsuccessful in two chances. 

That as stated above we have been working in the RRL, Jorhat since long and by now we 
have acquired the Temporary Status. However, our services are yet to' be regularized. Taking into 
consideration various schemes including the scheme called MANAS and revised MANAS, our 
services are required to be regularized even without insisting for any sort of interview, even by 
creating super numarary post. 

In that view of the matter we earnestly request your Honour for consideration of our case 
for regularization invoking the provisions contained in the schemes mentioned above and to pass 
necessary order. 

We hope and trust that your goodself would graciously be, pleased to pass necessary 
order redressing our genuine grievances at an early date and for that we 'shall remain ever 
grateful. 

Thanking you, 
Your's faithfully, 

Name of T/SErn2loyee 	 Signature in full 

Shri RajatTamuly 
Shri Khirud Phukan 

Cops' to: 1) The Director General, CSIR, Rafi Marg, New Delhi-i. 
2) The Administrative Officer, RRI.. Jorhat. 

contd. to p!2 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION No264 OF 2004 

Shri Rajat Tamuly & 17 Others 

-Vs- 

The Union of India & 3 Others 

- retitiOl ier 

Respondents 

IN THE MATTER OF 

Written Statement submitted by the 

Respondent No.1 2, 3 and 4. 

Preliminary submissions: 

i 	CSIR is a Society registered under the Societies Registration Act, I 860 and 

follows Service Rules such as FRs1SRs, HBA Rules, COS (MA) Rules, 008 (Pension) 

Rules. CCS (Leave) Rules, CCS (Conduct) Rules. CCS (CCA) Rules etc. for its 

- 	 employees. CO IR has a chain of 38 Laboratories/Institutes spread all over India under 

its administrative control. 

For absorption/regu!arization of casual workers, CSIR ikrmulated  "Casual 

Workers Absorption Scheme 1990". The casual workers identified for absorption under 

"Casual Workers Absorption Scheme, 1990" were conferred temporary status in terms of , 

DoPT OM dated 10.09.1993, with the approval of GB as communicated vide CSIR letter 

dated 27.06.1994. in terms of pare B(v) of CSIR letter dated 27.06.1994, 50% of the 

seMce rendered under temporary status would be counted for the purpose of retirement 

benefits after their regularization and as per pare B(vi) after rendering three years 

continuOus service after conferment of temporary status, the casual labourers would be 

treated on par with temporary Group-Dfaroup-C employees for the purpose of 

contribution to the General Provident Fund. 



a 

In view of the introduction of New Pension scheme in respect of persons 

appointed to the Central Govt. service on or after 01.01.2004 the Govt. reviewed and 

modified the scheme of conferment of, temporary status to casual workers (Annexure 
-) 

as under: 

fil(I) 	As the new pension scheme is based on defined contributions, the length of 

qualifying service for the purpose of retrement benefits has lost its.relevance, 

no credit of casual service, as specified in para 5(v, of the scheme circulated 

by Govt. of india shall be available to the casual labourers on their 

regularization against Group 1 D posts on or after 01.01.2004. 

(ii) 	As there is no provision of General Provident Fund in the New Pension 

scheme, it will not serve any useful purpose to continue deductions towards 

GPF from the existing casual employees, in terms of para 5(vi) of the scheme 

for grant of temporary status. No further deductions towards General 

Provident fund shaH be effected from the casual labourers w.e,f. 01.01.2004 

onwards and the amount lying in their General Provident Fund accounts, 

including deductions made after 01.01.2004, shall be paid to them. 

In view of the modifications effected by the Govt. of India vide OM No.49014/ 

112004/Estt.( C) dated 26.04.2004 CSIR consequently also modified the scheme in toto 

(Annexure-fi). - 

2. 	It is most humbly submitted that there is no change in the factual as well as legal 

status of the applicants and the CSIR Scheme of Absorption and grant of Temporary 

Status to the identified casual labourer is still in progress and being implemented by 

following the procedure laid clown therein. Whenever there is any request from any of 

the laboratories/institutes of CSIR for absorption of staff against the post for which the 

persons are eligible has been circulated to all these persons in the RRL-Jorhat in parti- 

Cont..... 3 
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cular and other casual labourer having temporary status in general as per their eligibility 

vide office memorandum No. RU-i 4(300)-Estti2003 dated 15.12.2003, No. RLJ-1 4(300)-

Estt./2004 dated 19.03.2004. No.RLJ-1 4(300)-Estt./2004 dated 27.08.2004, No.RLJ-

1 4(300)-Estt/2004 dated 20.06.2004 and No.RLJ-1 4(300)-Estt./2004 dated 01.1 2.2004/I 

Copies of O.Ms dated 15.12.2003, 19.03.2004, 

27.08.2004, 20.08.2004 and dated 01.12.2004 are 

annexed hereto and marked as "Annexure-HI 

(series). 

It is pertinent to mention here that all these applicants refused to apply for 

consideration in various laboratories/institutes as mentioned in Office Memorandum. 

This clearly shows that they are not making serious efforts to get permanent 

appointment in CSIR outside RRL-Jorhat, rather they want to continue in RRL-Jorhat 

where all the persons cannot be absorbed as there is no vacancy to consider their 

candideeyve misconceived motive and are making attempts to mislead the 

Honble Tribunal by filing the present O.A. No.254/2004. 

4. 	It is humbly submitted that the contention of the applicants that the respondents 

are not following the CSIR Absorption Scheme is totally wrong and so far no persons 

were appointed from outside open quota. Sister Laboratories of respondents CSIR 

Headquarters are also circulating their requirements of manpower to persons having 

Temporary Status in Jorhat for applying to the vacant posts and the applicants, if 

otherwise eligible may apply for consideration and their applications shall be considered 

as per rules. In view of the above, it is a fit case to be dismissed. 

Preliminary oblections: 

I 	The present O.A. has been filed by the petitioners with the misconceived 

idea/motive and barred by the phnoiple of res-judicata. All these 18 applicants had I 
Cont.....4 
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joined intheearUerO.A. No/90D at SI. No. 1,5, 8,10, 12, 13,28,29 : 31 1  32,33 :  

/44, 53, 54, 55, 57, 64 and 69. The subject matter raised by the applicants for their 
- 

regularization in RRL, Jorhat was also raised earlier and the Hon'ble Tribug.aLas 
- 	 - 	 - 

pleased to pass judgment and order dated 08.08.2001 in O.A. No.306/2000 (Annexure-

D of the O.A) and is barred by the principle of 'res-judicata 

	

4. 	Parawise written statement is submitted as follows: 

	

1. 	That with regard to the statement made in para 4.1 of the application, the respon- 

dents state that the contents of this para are false :  misconceived and frivolous. As 

submitted in the preliminary submissions, the respondents are governed by the Rules 

covered under the CSIR Absorption Scheme. As per the scheme no casual workers 

having temporary status were eligible to get 50% of service rendered as temporary 

status counted for the purpose of retirement benefits after regularization. The OM dated 

26.04.2004 is a subsequent modification of the Scheme of Temporary Status on 

introduction of new pension scheme. As the new Pension Scheme effective from 

01.01.2004 is based on deferred contribution, the length of qualifying service for the 

purpose of retirement benefits lost its relevance and therefore, no credit of casual 

service would be available on regularization of casual workers conferred with temporary 

status against posts on or after 01.01.2004 :  therefore:  their auegation of discrimination 

does not hold good. However, their contention that the respondents are duty bound to 

regularize the service of temporary status is neithr valid nor correct. As per the CSIR 

Casual Workers Absorption Scheme, 1990 and subsequent instructions issued :  these 

persons are to be considered against the vacant posts and those who do not appear in 

test/interview in spite of age relaxation or who are not successful in two chances in a 

period of six months will be removed from casual engagement with one month's notice 

or payment in lieu thereof. However:  while considering their regularization, there will be 

no dilution of qualification for the post. Hence their contention that they are to be 

Cont..... S 
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absorbed as a matter of right is not tenable. Their contention that recruitment from open 

market is being made is not true as no recruitment has been made nor there is a 

process of recruiting from outside against the post to which these persons are eligible. 

That with regard to para 4.2 of the application needs no comments. 

That with regard to statements made in para 4.3 of the application, the 

respondents state that it is admitted to the extent that these persons have joined RRL, 

Jorhat as casual worker from time to time. But their contention that at the time of their 

initial placement necessary formalities of consideration of their qualification, age and 

suitability were considered are denied. Petitioners are trying to mislead the Honble 

Tribunal and therefore they may be asked to submit the strict proof of evidence in 

support of their contention. It is submitted that their engagement as casual worker as 

submitted earlier was not against regular post but as per the need of the various projects 

sponsored by the outside agencies from time to time jUst to he!p and assist the 

Scientists in their work without fouowing due procedure of recruitment and other required 

formaUties. Therefore their contention that these petitioners were appointed as Gr. 'C 

and Gr. U against vacant posts is totally denied. The contention of these petitioners 

as per Annexure 	is not based on any rule and decision of the Competent Authority in 

RRL, Jorhat but they had been working in different capacities as submitted earlier to 

assist the Scientists in the manner as found suitable from time to time and no specific 

assignment have been notified to the petitioners. The temporary status has been 

granted to the petitioners without reference to the creation/availability of regular posts. 

Grant of temporary status does not entitle them to be brought on permanent 

establishment unless they are selected through regular selection procedure as per rules 

on the subject. On grant of temporary status to the petitioners their wages have been 

fixed at dady rates with reference to the minimum of the pay scales for a corresponding 

regular lowest Gr.D/Gr.0 official, which commensurate with the educational 

Cont ..... C 
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qualification/nature of work being performed including DA, HRA, CCA. 

4. 	That with regard to the statement made in pare 4.4 and 4.5 of the application, 

the respondents beg to state that the same issue was raised by the petitioners in O.k 

No. 306/2000 and therefore they are barred by principle of 'res-judicata'. However, it is 

submitted before the Hon'ble Tribunal that the petitioners are eligible to be considered 

as per the CSIR Scheme of Absorption and subsequent instruction issued from time to 

time. With regard to the O.M. dated 26.4.2004, it is stated that it is applicable only for 

these persons who have been regularized after due process of law on or after 1 

January 2004. None of the petitioners have been regularized, so, the 0. M. referred by 

them as Annexure 'F does not apply. However, it is resubmitted that the scheme is 

adopted and approved by the Governing Body (GB) of respondents. Therefore, the 

respondents are bound by their own scheme and subsequent instructions in conformity 

with the scheme. G.B. of respondents is the Competent Authority to approve the 

scheme and amendments, if any. 

It is also submitted that there is no question of any discrimination to the 

petitioners and denial of benefit and the Respondents are duty bound to follow their own 

absorption scheme and the order of the Hon'ble Tribunal passed in 306/2000. The other 

averments are totally denied. 

S. 	That with regard to the statements made in para 4.6 of the application, the 

respondents beg to state that the contents of this pare are denied as misconceived and 

not as per facts and rule. As stated earlier these petitioners had worked in the office 

as per the need and exigency of various projects by the Project Leaders and there was 

no process of recruitment or engagement as per rule. They are bound to submit the strict 

documentary evidence in this regard that due process of law was followed in their. 

engagements. It is also denied that prior to the Scheme of Absorption issued in 1990 of 

ConL. 7 
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the respondents, there were any absorption scheme in force under the control of the 

respondents. 

6. 	That with regard to the statements made in paras 4.7, 4.8 and 4.9 of the 

application, the respondents beg to state that the respondents are governed by the 

relevant prevailing Scheme. There was no direct recruitment and no regularization was 

made ignoring or deprMng the applicants. The Casual Workers Absorption Scheme 

1990 provides that the casual workers will not have a right to claim regularization in the 

same Laboratories/Institutes. The persons may be posted in any Laboratory/Institute 

where the vacancies are available. The applicants were called for interview and to apply 

in the places where there were ya cancies from time to time, but the applicants refused to 

appear either in interview or in applying to those places. Thus, they were not deprived by 

the respondents, but, they were themselves responsible for not being considered for 

11 	 regularization as they did not appear in interview and also chosen not to apply. 

7 	That in - reply to para 4.10 it is submitted that the Scheme of DoPT OM dt. 

10.09.1993, for grant of temporary status was adopted in CSIR with the approval of 

Governing Body. CSIR adopted a Scheme for grant of Temporary Status and applied to 

those who were covered under the CSIR Casual Workers Absorption Scheme 1990 with 

certain modifications which were beneficial to casual workers in CSIR like extending the 

wage benefit working in corresponding regular scale in Gr.0 post also (D0PT Scheme 

do not extend benefit to those casual workers engaged in comparable work of Gr.0 

posts) and by imposing a complete ban on open recruitment in Gr.0 and D posts in 

CSIR and its Laboratories/Institutes till the casual workers having been requisite 

qualification are fully absorbed age relaxation is permissbie to the extent of casual 

service rendered but no dilution of qualification is permissible. 

8. 	That the respondents beg to state that it is admitted to the extent and also as 

stated earlier that the petitioners had filed the 0A. No.306/2000 and the Hon 1 bie Tribun- 

/ 
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we 

nal passed the judgment. There is no factual and logical change in the legal status of 

the petitioners or respondents. Respondents are duty bound to 10110w the Scheme in the - 

spirit of the order passed by the Honble Tribunal. The petitioners are resorting to and 

attempting to abuse due process of law by fifing the petition again on similar facts after 4 

years This is a clear case of 'res judicata" as claimed in the PreUminary Oection. 

That the respondents beg to state that the contents are vehemently denied that 

the petitioners are being denied their legitimate claim of absorption. The petitioners 

were not engaged against the vacant posts and, therefore, their contentions are denied. 

The respondent No.1 and other constituent Laboratories/Institutes are notifying their 

requirements of manpower from time to time and all these petitioners have been asked 

to apply for the same every time. Also RRL-Jorhat (vide No,RLJ-14(300)-Estt./04 dated 

19.03.2004, 20.08.2004, 01.12.2004) has asked the Casual Workers with temporary 

status in the RRL-Jorhat as well as similarly placed in other Laboratories/Institutes to 

apply for these vacancies as per Scheme. There is no attempt to fill up these posts from 

outside except in those circumstances where no person having temporary status is 

otherwise eligible and available. Itis also pertinent to mention here that the respondents 

are also duty bound to give preference to the compassionate appointments in this regard 

if found suitable as per the separate instructions because, if a Council Servant dies in 

harness, the widow/ward of the person is required to be given priority. 	For 

compassionate appbintment Govt. of lndis instructions have to be followed and the 

same are being followed. 

That with regard to the statements made in para 4.14, the respondents state that 

it is not true that the cases of the appiicnts were not considered as departmental 

candidates. So far there was no direct recruitment to fill up the vacant posts so as to 

deprive the applicants of,  their chance of regufarization. As and when there was 

necessity for Group C & U employees the Temporary Status workers including the 

applicants were called for interview in different CS1R Laboratories/institutes for appoiht- 

Cont.....$ 
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ments against regular posts at different places in the country wherever that particular 

Laboratory/institute is/are situad. For instance, Shri Pradip Hazailka, TIS and Mrs. 

Mani Balmiki, T/S appeared in interview for regutarization and were selected and posted 

at Chennai in existing vacancies. Likewise, Shri Harpat Batmiki, T/S and Shri Phuleswar 

Borah, T/S appeared in interview for regutariza.tion and were selected and posted at 

Hyderahad .Aii of them were called for interview at the places where there were 

vacancies and they appeared accordingly. Like the applicants, they did not refuse to 

appear in interview on the plea that the place of, interview is far away and they were 

poor. 

This is no ground as the different Laboratories/Institutes of respondents are scattered 

and situated at different parts of the country and bound to consider them in vacancies 

anywhere. The Scheme for absorption also provide that persons may be pted in any 

Laboratory/Institute where the vacancies are available and that casual workers will have 

no right to make a claim for regularization only in the Laboratory/Institute where they are 

engaged as casual worker. 

Copy of the regular appointment of Temporary 

Status workers is annexed hereto and marked as 

ANNEXURE-IV. 

11. 	That with regard to the statements made in para 4.15, the respondents beg to 

state that the Annexure-C Scheme as annexed to the OA is not at all apptible to the 

applicants. The applicants are just misleading the Hon'bte Court. However, in this 

connection it is stated that the Temporarvatus workers are not covered bv MANAS. 
e. 

The Scheme MANAS read with circular dated 13.01.1981 at no stage refer tO 

recruitment and regutarization of persons, as similar to these applicants. MANAS is not 

meant for regularization or recruitment. It is only meant for assessment and profession 

purpose. 

Cont..... 10 
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12. 	That with regard to the statements made in paras 4.16, 4.17 and 4.18, the 

respondents beg to state that there was a proviskri in the Scheme of cbnferment of 

Temporary Status that the 50% service rendered under temporary status will count for 

the purpose of retirement benefit after regularization but consequent upon the. 

introduction of new pension scheme 'based on defined contribution, the provision 

became irrelevant and therefore no credit of casual service will be' available for those 

who are absorbed on or after 01.01.2004. Temporary Status workers who were 

• regularized and posted observing the procedure prior to modification qf the Pension 

Policy, will not come under the purview of O.M. dated 26.04.2004 (Annexure F of OA.). 

But as per modified new Pension Policy, those who were regularized and posted on or 

after 01.01.2004, will come under the purview of O.M. dated 26.04.2004. The 

applicants, in spite of, getting cafl letters in different occasions, refused to appear in 

interview for consideration of regularization and if now any or all of them appear in 

interview and get regularization, in that case they will be covered by 0. M. dated 

26.04.2004. The said O.M. dated 26.04.2004 has been adopted by CSIR and was 

issued as per modifiedfnew Pension Policy and there is nothing like attempt to re-write 

the judgment of the Hon'ble Apex Court or the Hon'ble Principal Bench of the Honbie 

Tribunal. 

5. 	Grounds 

That with regard to statements made in paras 5.1 to 5.6, the respondents beg to 

state that in view of the aforesaid statements, the applicants do not have any grounds for 

their regularization and posting as they themselves have not availed of the opportunity 

whenever that came to them and even refused to appear in interview for the purpose. 

For their such kind of behaviour and acton none other than they themselves are 

responsible. However, it may be added that the respondents are a model employer and 

never discriminated with the applicants nor any facts have been brought to the notice of 

the Hon'ble TribunL 

Cont.... 11 
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IV 

R9CATION 

i, Shri Jitender Farasar, presently working as the ControUer 

of Administration, RegIonal Research Laboratory, Jorhat and duly 

authorized by the Drector, Region Research Laboratory, Jorhat 

and competent to sign this verification do hereby solemnly affirm 

and state that the statements made in paragranhe 	I CJ) 
appication are true to my knowledae and belief arid those made in 

) 

t(h,)Ciih()C), iCe), 4(io) 
paragraphs 	/ 	being matter of record are true to my 

information derived there from and those made in the rest are 

flumble submission before The Hon'ble TribunaL I have not 

suppressed any material facts. 

And i sign this verification on this the J. 	th day of 

2005. 

DEC L!kRANT' fw ------ - 
oltro/1ep of A4fitstr&1 

jzT 

.eg1o,w1 Research 
P7i /J.rIzw-781 ff1 

'I 
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N049614/ 1 /2Oo4Jsl(c) 
GOVeUment of india nity 

of Persopel PbIic G ievances - ,d Pensior. 
Dpann Of Personnel & Trainiiig 

Ne DelJiJj 10001 dated the 2 th April, 2004 

QEIODUM 
Subjec. JJThoductjo of Nw 

ra 	Pensj Scheie 	
SCh ne i for gnt of tempor 	 Mo fi j of status, 

The ufldersjg,ed is directed to say that 
the scheme for grant of tempry stati and 

regrjj0 
of casual worke in ni 

Oovt Offices forinuld 
Pursun of the 

iudgemefltf 16290 of the CeJ AdrnJpj 
Thbuj Princip& &nch in the 

case of Raj Karnal & Oth . tJnj of Iidja has been reviewed in the light of 
ino 	of New Penj0 

Sche in respect of erso aoijtj 	
Cenvt, 

on or 	l±20Q4 and ft 	beefl decided to modify the Sc to the- 
heme asnider- • 	(1) 	As the flew 	

:
pensj schei is based o dCfid cofltbÜ0, the length of qUautying seryie for the pwpo 

of retirement benej has lost its lciCyance no credft of casu service as 
specffi in para 5(v), shall be available to  the casJ 	on their regufaj011 agai,t Group D' 

• / 	posts on or afhr 1J-2OO4 

As there is no Provision of neraJ Provjdt Fund 
in the  iicw pcnsio £Cme it H not serve any useful 

PWpQSC to 
continue deduction5 GPF froi  the Csng casual employ5 in tenis of pâra 5 (vi) of the scheme for grant of tempory statu ft is, therefore reqdsj that no fiirher deducüo toWards 

Genexuj Pwyjdent Fund shall be effCctd from \the casJ labow w,f 1±2004 oriw and the amowit Mng in their CeraJ Provident FwiJ accowts thciudg 
deductjo115 hade after 1±2qp4 shall be paid to them. 

2. 	The CdSng Guidelines contajj in 	
OMNø 490 dated 7-8 may Continue to be follOwed in th mat of engagee of casul woikc in 

the Centrj  Govemnient Offices 

To 
Al! 
Suborj 	Offices. -'I 

(Srnt. Pratjbjja Mohan) 
Director 

of 0 IVt. of India and their 	mid 
c4  

- I 
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Anusandhan Bhawan, 2, Rafi Marg, New eIhi-110001. 	 AL 

I 7(68)/2003E.lI 
	

0,6.2004 

No. 	 Dated  

From 

T1 	(nT9) 
Joint Secretary (Admn.) 

To 	The Directors/I-leads of all 
the National Labs ./lnstts. 

Sub: 	Applicability of New pension Scheme to new enironts recruited in service on or after 1 .2004 
- clarification thereof. 	.. 

Sir, 

In continuation of this office letter of even no. dated 23.12.2003 regarding applicability of New 
pension Scheme to the employees of Autonomous Bodies/PSUs/under varinus Central 
Ministries/Departments, I ani directed to state that in cases where the offer of appointments have been issued 
before 1.1.2004. and the incumbent joined duty on or after 1.1.2004, each individual should he specifically 
informed by the Lab, about the fact that they will be governed under the new Scheme instead of 

•.CCS(Pension) Rules, GPF Rules etc. as might have been reflected in the offer of appointment issued to them. 
As, regards. persons joining from other. CntraI Qovt. DepartmenliAutononious/Staie Govt. Departments to 
CSIR on or after LI .2004 on immediate absorptioi basis or on foreign service term3 and later seek absorption 
and governed by CPF or any other ystem but not pension scheme on GOl pattern in their parent department. 
they Will be governed by new pension scheme. ' However, persons joining an autonomous body on or after 
01 . I .2004. f-tom other. Departments/Autonomous body/PSU/Central Universities havin pension scheme on 

.GOl patters will continue to be governed by existing pension scheme i.e. CCS(Pcnsion) rule.s 1972..,.' 

The above pbsition may please be kept in vie while considering any proposal for appointment and 
absorption on or after 1. 1.2004.  

Yours faithfully. 

ushil Kumar) 
Deputy Secretary 

Copy to: 

 
 

a. 
6. 

All COA's/F &AO's of the Lab/lnstts. 
DS and PPS to DG, CSIR 
1J5 and PS to JS(Admi,).,  
PS to FA, CSIR  
DS (CO), CS1R Hqrs.f DSCS1R Complex 
All Deputy Seeretartes/Deputy FAs/ Divisibnal Heads in CSIR Hqrs. 

Phones : EPABX-23710138, 23710144, 23710158, 23710468, 23710805. 23711251, 23714238, 23714249, 23714769, 23715303 
Fax : : 91-1123714788. 	Gram : CONSEARCH, NEW DELHI E-ma0 : csirhgsirnetd ernel.in 
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Scientific & indutrjaj eserch) 

S . Dated i5.12.2003 

OFFICE HEiORNDUfrI 

With reference to NEL. Pune letter No, NCL/Cp/ 
ADVT4J2003 	dated 	24.11,2003. 	reoardino 	fillina 
uo of Administrative Posts in NCL.Pune amonas identified 
casual workers under CR casual workers absorøtjon 
Scheme, the foiiawjno T/S workers of this laboratory have been identified. 	

/ 
• 1 

I Shrj K Kr Sinh, T/5 
2 Shrj K B Rabha, 1/S 
3 Shri Rajat Tamulj, T/S 	 - 

4 Shrj Knjrud Phukan, 1/S 
5 Shrj Himendra Hazarjka, T/S H 	 6 Shrj Purnakanta Hazarjka, T/S 
7 Shrj Ratul Saikja, T/S 
S.Shrj Atul Savan, i/S 

Therefore, they are directed to submit their bjo 
data ( cony encjosed alonQ with their wiujjnaness in H writjna to aooear for the test and interview 	on or before 15th December, 2003, 

H 	
ECTION OFLER 

Ta 

I Shrj K Kr Sinan, T/S. RRL Sub-Stn, ilaniøur 

-. 

jtJ4 Shri Khjrud Phukan. T/S 
 5 Shrj Himendra Hazarjka. 1/S 

6 Shri Purnakanta Hazarjka.' T/S 
ri RatuLSa:Kla 1,5 	 JP 
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REGIONAL RESEARCh 	
i;,VI';ASSAM  

(Coii?icil of Sôientiuic & Tnduslrial Research) 

V 

f .  

iJ14(300)-EStt./20O4 	
Ducd: 27.08.2004 

QtUMLMBJ2M 

Vil In pursuanbe of IcUer No.O706(09)/2000 &C dated. 31.05.2004, rcccivcd from the Director,, 
Of"

:Cen 	
Electrdchemical Research Instite, Karailaidi, TamilnadU, regarding filling up of 4 Bearer: 

;posts from the Tcrnpora Status of CSIR. Accordingly the foUowing T/S were informed videthis 
Office O.M. No,RLJLI4(300)E5tt104 dated. 16.06.2004 to apply for the said posts. . But no 
application from the TempbrarY Status of this LaboratorY has cceivd for onward transmissiOh to 

1Thrrch lnHtiIWO, KuruikudL 'FuillililudU, 
• 	 i ,ie.t'''-'''.'''........ n  

.1 

• •. 	
•'• 1 

Ili'IIu 11 114 1lWlIlIlIIt)4I liwl 	u;m Id 	k 	I/H, wi li'i iii ç lg%It' iiiI lu 	4ltlli1l iitniuik'd lii hi 

.% 	. •,...
J.CWR JlyIl!I(A1im)rP(uI H(dwnw) mid. liwli m;u ihiiiieu wIll ho I 

	ljlId Ikn' 	v111rp1lt)1i Ihoir 

V. . 	Ulnhn Ii 	fliIiiii Ill)tltlf'IIIlIIPI w11111i 	lm tiiIWInlIl"l 	
•'. 	 '.• 	•. 

10, 

I 	Null I ) 	ilmwjir 	Jiil(4l, 	
I 	hid 	fhdIdu 

2 Nliil Htwi (Ii l)iihI 	 .1 	 •, 	 1)., Hhil UliiiI 

3 Shil 	(IliIhth limiiid)1 	
33 	I )lUi lithittul, 

4. Shri Prasanta Nath, 	• 	 • 	34. Shri Purnakanta Bore, 

. ::.±.5. Shri Rameswar Das, 	
35.Shri Koirnoni Kalita,L 	• 	. 

6. ShriBire Saikia, 	
36 .Sliri Boloram Oayan, 

Shri Mabananda Deuri, 	
37 Shii ChanUra Dora,(Sr) 

i . 8 Shri Rajit Ch Gogoi, 	
38 Slui Puneswar Dora, 

9 Shri chandlaBola, 	
39 Shn Montu Sannab 

9 hrl ugnt Diit(u, 	
• 	 10 Shri 1)uul ii  Suruinh, 

ShrI Anunili Uuruh, 	• 	 lI 	hdRuuhl1 lim 

:12• Sri Noren Gooi, 	
42, Shri Dilip Kr DiiUa, 

h  
13 Shri Prodip 1-1a7rika, 	

43. Shri Lila Gondliia, 

14 Shu Krishna Boia, 	
44 Shri 1)cbcwar I3ora, 

15 Shri K Ibochu Singh, 	
45 Shri Raju Gogo', 

L: 	16, Shri LokheswarHaZari1,, 	
. 46, Shri M.Th. Singh, 

1 7 	a 	13 ShiiRfljafl cm, 	
47 Shim Ram 13 ihadur 1 happa, 

18 Shri Rajat Saikia, 	. 	
48. Shri Kiron Saikia 

19 .Sh Raghueharan Bmiki,. 	
49, Shri N. C]iaraboiY, 

20 Shri Dhaiampal Balmiki, 	
50 Shim 1< C luon 

21 Shri Rameharan l3almikm, 	
51 Shri Romcsh 130 1  a, 

22 Mrs Panpoti Bansfur, 	
52 Shri Idea Dam will, 

23 Shn Biren Borthakur, 	
53 Shii Loba Dora, 

24 Shri Awl Gayan, 	
54 Shri Piodip Das, 

25 Shu Bmp'n 1)utla 	
55 Slu 1 Arun )3om a 

26 ShnMidaSa 	
56 Shim lmtiiS1dc1, 

• 	27. Shri AthI Bora, 	• 	
57. Shfi Ra1dalNaYk, 

. •.' 	
• • . 28. Shri Thancsvar Koch 	

5. Shri Ramsal l3alrniki, 
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INO, ML/Z//1tJ-J:<ct. (V01.11) 	 Dated:.Junel2 , 2002 

:OFF ICE MEMORANDUM 

Sub: Appointment ofrs. Mwii Balmiki, Casual Worker (T.S.), 
RRL, Jorhat as Wash Boy (çiteen) under the Csual Workers 
Absorption Schen-le of 'CSJ.R in the Departmental Canteen 
of CSIR Madras Complex, Chennai— 113. 

With reference to her application for the post of Wash Boy (Canteen) in the 
CSIR Madras Complex, Cheenai and on the recommendations oIthe Selection 
Committee which met on 17.05.2002, the Co-ordinating Director, CSIR Madras 
Complex, Chennai has been pleased to approve appointment of Mrs. Muni Balmiki, 
Casual worker (Temporary Status), Regional Research Laboiatory, Jorhat as Wash 
Boy (Canteen) in the scale of pay of Rs. .2550-55-2660-60-3200 in the Departmental 
Canteen of this complex, on absorption , under the Casual Workers Absorption 
Scheme of CSIR, on an initial pay at the minimum of the scale; i.e. Rs.2550/- plus 
usual allowances as are admissible to the other. Council empoyees of the same pay 
and status stationed at Chennai on the terms and conditions as given below:- 

1. 	The appointment is under the Council of Scientific and Industrial Research 
which is an autonomous bod'. 

The appointment is purely temporary. Her claim for onflimation will be 
considered in accordance with the rules in force. She will be on probation for a period 
of one year from the date of appointment which may be extended or curtailed at the 
discretion of the competent authority. During the period of probation, extended or 
otherwise, the appointment may be terminated at any time without notice on either 
side and without any reasons being assigned, However, after satisfactoiy completion 
of the probationary period, the appointment may be terminated at any time by a 
months notice given by either side, viz, the appointee or the appointing authority. 
The appointing authority however, reserves the right to terminate the services of the 
appointee forthwitlr or before the expiry of the stipulated period of notice by making 
payment equivalent to the pay for the period of notice or for the, unexird portion 
there of. 	 - 

The appointment is provisional and is subject to the caste certificate being 
verified through the proper channels, and if the verification reveals that her claim to 
belong to Scheduled Caste is falsc,. her services will be termina(ed forthwith without 
assigning any further reasons and without prejudice to such further action as may be - 
taken under the provisions of the Indian Penal code for production of false certificate, 

[I'.T.O.J 
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Her service is pensionable. She will be required to contribute compulsorily to 
the General Provident Fund at such minimum rate as may be prescribed by the CSIR 
from time to time. 

She will not be entitiled to any Travelling Allowance for reporting for duty or 
on terminatioi of appointment under the Council. 

She will be compulsorily enrolled as Member of CS1R Employees Group 
Insurance Scheme and the monthly subscription at a rate as prescribed for the 
appropriate group by CSIR will be deducted from her salary every month. 

Her appointment is subject to the production of the following documents at her 
own expenses at the time of reporting for duty: 

Character Certificate in the prescribed form ( Annexure I) 

Medical Certificate of health and physical fitness for service from a Lady 
Registered Medical Practitioner in the prescribed form (Annexure II) 

Documentary proof in respect of date of birth and educational 
qualifications.. 

Community Certificate, in original, in respect of SC/ST/OBCs candidates 
from the Competent Authority not less than the rank of a Tahsildar in 
the Prescribed form enclosed. (Anncxurc 111) 

Attestation form, in triplicate, duly filled in (Arinexure IV) 

Orders granting Temporary Status o her. 

On joining, she will have to take an oath of allegiance to the Constitution of 
India, in the prescribed forrp (Annexure V). 

She will, have to submit a declaration i'egarding restriction on marriage ii the 
prescribed perfo ima (An nexure VI.) 

Her services will be liable for transfer to any of the Units of the CS1R Madras 
Complex or to any of the Laboratories under the administrative control of the Council, 
anywhere in India. 

She will not be çerrnitted to apply for any appointment outside CSIR during 
the period of her probation. 	Sb: will have to withdraw her application for 
appointment elsewhere made prior to the date of issue of this order and will not be' 
permitted either to appear for interview or accept employment offered. 



N-) 

/ 12. 	
If any declaration given or inormatiofl furnished by her proves to be false or if 

/ she is found to have wiIlly suppressed any material information, she will be liable to 
removal from service and such other action as may be deemed necessa. 

The provisionS of the Central Civil Services ( Classification, Control and 
Appeal) Rules Central Civil Services (conduct) Rules and such otter rules or 
executive orders as may, from time to time, be applicable to the servantS of the 
Council, shall apply to the extent to which they are applicable to the appointment 
hereby offered and the decision of the Council as to theii applicability shall be final 

In case she belongs to SC/STcommunities, she should inform about the 
change, if any, of her religion to the cmpeteflt authority immediatel after such a 

change. 

in regard to any other matter not specIfically covered in the foregoing 
paragraphs3 she will be governed by the rules and orders applicable to other employees 

of the Council, 

if she is willing to accept the appointment on the terms and conditions stated 
above, she may report for duty to the undersigned immediatelY, and in any case, not 
later than one month from the date of issue of this offer, failing which this offer of 
appointment is liable to be treated as cancelled. She should communicate her 
acceptance of this offer of appointment and the probable date of joining duty or 

otherwise of the same, to the undersigned immediately. 

(C.MANAVAZHAGAN) 
ADMINISTRATIVE OFFICER 

Smt, Muni Balmiki 
Casual Worker (T.S.) 
Regional Research Laboratory 
P.O. Joihat— 785006 (Assain) 
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Copy to:- 	 . 

Joint Secretary (Admn.), CSIR, New Delhi. 	 - .....: 
Director, Regional Research Laboratory, Jorhat - 	(w.r.f. to RRL, Jorhat 
lctter No. RLJ-1(9)/Estt/95 dated 95.2002) and with the request to relieve 
Smt. Muni Balmiki at the earliest, 	 . 

3, 	Sr.Finance & Accounts officer 
Establishment Section - 2 copies  
Bills Section 	 . 
Security Officer 
PS to Co-ordinating Director, 	 . 

A. 

c 	 --- 



1•.

4i 

	
f,E2it)RE- IV 

V 
ByRegdPpst 

CENTRAL LEATHER RESEARCH NSTITUTE 
(Council of Scientific & Industrial Research) 

Adyar, Chennai 600 020 
Phone # 044-4915852 

No. 5(462)12000-El 

hri Prodip Hazarika 
Temp status worker 
Regional Resarch J.iboratory 
JORHAT 785 006 
ASSAM 

25 November 2002 

Sub: Appointment of Shri Prodip Hazarika, as Technician rll (1) at CLRI. 

Sir, 

On the recommendations of the Selection Committee at its meeting held on 
22.11.2002, the Director, CLRI, has been pleased to offer you appointment, as 
Technician GrIt (1) in the scale of Rs,3050-75-3950-80-4590 plus usual 
allowances as admissible under the rules to the Council employees of your pay and 
status on the following terms and conditions: 

1. The appointment is under the Council of Scientific and Industrial 
Research, which is an autonomous body. 

2. Your appointment will be subject to the production of the following 
documents at the time of your reporting for duty: 

i. A Medical Certificate of Physical Fitness, for service from a Civil 
Surgeon or District Medical Officer or Medical Officer of equivalent 
status (Not Honorary) in the prescribed form enclosed. 

Documentary proof in respect of your date of birth and educational 	q. 
qualifications. 

Two Character certificates from Gazetted Officers In the prescribed 
form enclosed, 

A Character certificate from a Gazetted Officer duly countersigned by 
a District Magistrate I Sub- Divisional Magistrate or their superior 
Officers in the form ehclosed. 

3. You will have to tice an oath of allegiance to the Constitution of India. 

4. You should sign a marriage declaration in the prescribed form enclosed. 

5. You will be on probation for a period of one year which may be extended 
or curtailed at the discretion of the Competent AuthOrity. 

6. You will be eligible to subscribe to the Council's General Provident Fund 
the minimum of which i8 6% of the emoluments and will be governed by 
005 [Pension] Rules. 
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You wHI bo governed by Iho Now CSIR Group Insurance Schomo. 

You will be liable for transfer to any of the establishment under the 
Administrative Control of the Council any where in India. 

No travelling allowance will be paid for reporting for duty. 

The provisions of the Central Civil Services [Classification, Control and 
Appeal] Rules and such other rules or executive orders as may be issued 
from time to time shall be made applicable to the extent they are applicable 
to the appoillinlent hereby offered and decision of the Council as to their 
applicability shall be final; and 

You will not save with prior permission of the competent authority apply for 
any appointment outside CSIR during tile period of your employment 
under the Council. You will not be permitted to apply for outside 
appointrllerl. during the 	period of your probation. You will have to wiihdraw your applicatio ns  for appointment made elsewhere, to the date 
of issue of these orders and will not appear for any interview or accept any 
employment if olfered. 

In regard to any matter not specifically covered in the foregoing paragraphs you will 
be governed by the rules and orders applicable from time to time to other 
employees of tile council. 

12. Your services may be ternlinated as follows: 

) During the probationary period extended or otherwise by either party without 
notice and witllout any reasons being assigned. 

At any time on three calendar months notice in writing given to you by tlle 
Council, if in the opinion of the Council, you prove unsuitable for tile efficient 
performance of your duties. 

By six calendar month's notice in writing given at any time during your 
service [except during the probationary period] by either side. 

Tile Council may however, in lieu of the notice provided for in clauses (H) and 
(Hi) give a surn equivalent to the amount of pay for the period of notice. The Council 
may also give shorter notice on payment of a sum equivalent to the amount of pay 
for the duration by which the notice falls short of tile period prescribed 

Tile POStS in Group II  
by Revised 	

are presently Cl3sSjfid as Technical and governed 
MANAS with rGspect to assessment and promotion. The 

classification of certain posts in Group II are under review by CSIR, and 
hence tile classification as Technical or otherwise of tile Group ii 

(1) post offered hereby will be subject to the decision of CSIR and would be governoci 
by the service conditions as would bernade applicaijie hitherto. 

3/.. 

a 

il 
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If, you are wiHing to accept the offer of appointment as Technician Gr.H (1) on 
the above terms and coditions, you are required to report at this lntitute, wIthin a 
month from the date of this offer, failing which, the offer of appointment is liable to 
be treated as cancelled. 

You should acknowledge the receipt of this letter and Intimate to this office your 
willingness or otherwise to take up the appointment within a week from the date of 
receipt of this letter. 

Yours faithfully 

(K V KU N HI RAMAN) 
ADMINISTRATIVE OFFICER 

Copy to: 	

. 
F& AO, CLRI - This appointment is made against a vacant post of Gr.11(1) 
Seclion 011icer Eli - together with relevant documents 
Section Officer EllI / EIV / Sr.Hindj Officer 
PAto Director 
Office Order file 
Spare 
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No NGRI-7/58/2003-Rectt 

NATIONAL GEOPHYSICAL RESE4RCIi INSTITUTE  

(Council of Scientific & Industrial Reseai cli) 
JJp1)aI Road s  I1derabad -500 007 

Dated 01-10-2003 

From :' 	 The Director 
• 	 National Geophysical Research Institute. 

To 	: 	ShriHarpalBal.rniki, 	 ' I  

• 	 Casual worker (Tempora.iy Status) 
Regional Research Laboratory, 
Jorhat-785 006 (Assam) / 

4 Qc 

?"Su!$ect:- Appointment of Shri Harpal Baimi.ki, Casual Worker (Temporaly S(atus), 
\ 	tP 	as Junior Security Guard in the scale of pay.of Rs, 2,550-55-2,660-60-3,200 

in, National Geophysical Research Institute, Hydera.bad. 

Lr6' }•C" 

	 * 4 * 

• 	 In pursuance of the Scheme entitled "Csua1 workers Absorption Scheme 1990" ánclon 
the recommendations of the Selection Committee which mel: on i October, 2003, the Director, National 
Geophysical Rceaich Institute, Ilydciabad has been pleased to approve of your appointment as Junioi 
Secunt Guaid in the scale of pay of Rs 2,550-55-2,660-60-3,200 in National Geophysical Resea.ch 
Institute. H'yderabad on a initial pay of Rs: 2,550/- per month, plus' usual allowances as admissible 
under the rules to the Council employees of the same Cadre stationed at 1-lyderabad, on the 'following 
tenus and condi tions: ,• ,• 

The appoiniment is under the Council of Scientific and Industrial Research, which is. an 
Autonomous Body, 

	 ' 

Your appointment temporary but likely to continue,  

• 	03. 	You will he liable for transfer to any of the Laboratories/Institutes of the Counci 
• . 

	

	 Scientific and Industrial Research including their Regional Centres/Stations/Unit.s etc. 
You will he required to perfoim such other duties as may be assigned from time to time 
by the Director >  National Geophysical Research Institute, Hyderabad. 	.. 

04. 	You will be on probation for a period of 01 (one) year which may be extended  or 
• 	 curtailed at the discretion of the Competent Authority. During the period of probation. 

extended or otherwise, your appointmen.t may he terminated at any time without notice 
andior without asigniig any reason. 

• 	 ' 	 • 	 Page No: 1; 
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05. 	The seice of a Temporaiy employee may be terminated by a month's notice on either side \\. 

by the Appointing Authority, without assigning any reason The Appointing Authority also 	\\ 
ieserves the right of terminating the wrvices of the appointee forth with or before the 
expir of the stipulated p,nod of notice by making payment to you a um equivalent to the 
pay and allowances for the period of notice or the un-expired portion thereof. 	 '..• 

06. 	The service is Pensionable. You will be required to contribute compulsorily to the G.P.F. 
at such a minimum rate as may be prescribed by the Counci1 of Scientific and Industrial 
Research, from time to time. 

07. 	You will have to produce two Character Certificates from two different Gazetted Officers 
of the Central or Provincial Governments or Stipendiary Magistrate in the prescribed 
form. 

08. 	No Travelling Allowance will be paid for reporting for duty, 

09. 	Your appointment 	l be sulject to production of the following documents: 	p 

• 	 S 	 ) 

(a) 	Medical Certificate of fitness fot service fiorn a Assistant Civil Surgeon ui tle prescribed,) 
form cncloscd (to be pioduced at the time ofjouuiig duly) 	 I ) ( 	(I 

(h) 	Documentary proof in respect of your Date of Birth and Educational Qualifications 	. .1 

(to be produced at the time of joining duty) 	 0 

In case you belongs to the Schedulerl Casie/Scheduled Tribe/Other Bdckvard Class 
Community, a Certificate issued by a District Magistiate or other Authorised Authority in 
support of your belonging to that Community. (to be produced at the time of joining 
duty), 	 SW, 

In case you have submitted any application to outside Organisalions for appointment, 
the same should be withdrawn before you join the post. 	 .. 	... • 
You are required to submit the "Attestation Form" (in duplicate) duly filled in all 
respects and a Character Certificate attested by District Magistrate or Sub-Divisional 
Magistrate or their Superior Officers, in the prescribed profomi.ae enclosed, 

	

10. 	You will have to take an Oath of Mleoance to the ConstiUition of India, in the form 	:- 
enclosed. 

If married, you will sign a d.eciaiion in the form prescribed (cop) ,  enclosed) that ydu. 

have not more than one living spouse arid you wiL not marry a second time while your 
first spouse is alive, save with the permission of the Competent Authority. 

(h) 	if unmaied, you will have to sign a declaration Jat you will not many any person 
who have a spouse living, save with the perniis;ion of the Competent Authority. 	• - 

	

- 	- 	 Page No: 2 

0 

Jot 



4> 

The l)eliOd of Casual Service rendered by you in Reoria1 Research Laboratory, Jorhat 
will be counted for the purpose of Pension, as per rules. 

The provisions of the Central Civil Services (Classifications, Central and Appeal) Rules, 
Central Civil Services (c&iduct) Rules and such other rules or executive orders as may 
amendend from time to time, be applieable to the servants of the Council, shall apply to 
the extent to which they axe applicable to the service hereby provided fpr, on the deciSion 
of the Council, as to their applioabiliiy shall be final. 

If any information or declaration given by you proves to be falseor if you are found to 
luive wilfully suppressed any material information, you will be 1irble to removal from 
service and such other action as may be deemed necessary. 

ou are required to pioduc 03 (tlu'ee) copies of your latest passport Size photographs 
at the lime of your reporting for duty. 

If you are willing to accept the appointment on these terms and conditions, you are 
required to report for duty to the Director, National Geophysical Research Institute, Uppal Road. 
Hyerahad500, 007 immediately and in any case not later than One MOnth from the date of issue of this 
letter, failing which, this offer of appointment is liable to be treated . as cancelled, You should 
cornmun ale wntmo ow acceptance oi otherwise of tins offex of appointment and the pi obable dale 
of vow joimng du' (in the enclosed form) week from the date oreceipt of this letter,  

(N. JAYARAM) 
CONTROLLER OF ADMINSTThON * 

Copy to: 

01, 	The Establishment Section, NGRI - Together with his original applicatioxi. [His appointment as 02. 	The Accounts Section, NGRI. 	[Junior Security Guard has been made 
Vice Shri M.F. Bag, Promoted as LDC. 

ip 
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NATIONAL GEOPHYSICAL RESEARCH INSTITUTE 
(Council of Scientific & In(1ustrial Research) 

Uppa l 	007 

No, NGRI-7/58/2003-Recii, 	 Dated: 14-06-2004 

From : 	The Director 
National Geophysical Research Institute. 

To 	: 	Shri Puleswar Born 
Casual worker (Temporary Status) 

Lrhai1 Assam. 

Subject:- Appointment of Shri Puleswar Bars 7  Casual Warker (Temporary Sthtus), 'I 	

as Jr. Security Guard in the scale of pay of Rs. 2,550-55.2660-60- 3200 
in National Geophysical Research Institute, Hyderabad. 

Sir, 	 ' 

in pursuance of the Scheme entitled "Casual workers Absorption Scheme 1990" and 
on the recomiucudaijoris of the Selection Committee which met on 10 th  June, 2004, the Director, 
National Geophysical Research Institute, Hyderabad has been pleased to approve of your 
appointmeiil as Junior Security Guard in the  scale of pay of Rs. 2,550-55-2660-60-3200 in 

• 	 National Geophysical Research Institute, Hyderabad on a initial pay of Rs. 2,550/- per month, plus 
usual allowances as adnussible under the rules to the Council employees of the same Cadre stationed 
at Hyderabacl, on the following terms and conditions: 	 / 

The appoinuneit is under the Council of Scientific and Industrial Research, which is an 
Autonomous Body. 

Your appoimmcn is temporary but likely 1.0 continue. 

You will be liable for tratisfer to any of the Jboratoiics/ ln8Wwc8 of the Council of Scientific 
and Industrial Research including their Regional Centres! Stations/Units etc. You will be 
required to peiiorin such other duües as may be assigned from time to time by 11r, Director, 
National Geophysical Research Institute, Hyderahad, 

You will be on probation for a period of 01 (one) year, wcii, may be extended or ctiitäiledàt 
the discretion of the Competent Authority. During the period of probation, exten1cd or 
otherwise, your appoiiument may he terminated at any time without notice and/or without 
assigning any reason. 

The service of a Temjoraiy employee may be terminated by a month's noticc on either sidc 
by the Appointing Authority, without assigning any reason. The Appointing Authority also' 
reserves the right of terminating the services of the apjoiriice forth with or before the qiiiy 
of the stipulated period of notice by making payment 10 you a sum equivalent to the pay and 
allowances for the period of notice or the un-expired portion thereof 

0. 	The service Is not' pensionable. 
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Vi. 	You wffl li'e Lu produce two Character Cficates from two different Gazeffed Ofticers of 
he Central or l'rovincial Governments or Stipexidiary Magistrate in the prescrihed rni 	' 

0. 	No Treiling Aliowance will be iaid for repo1ing for duty, 
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09. 	Your appointment will be subject to production of the following documents: 

Medical Certificate of fitness for service from a Assistant Civil Surgeon in the 
piescribd form enclsed (to be produced at the time of joining duty) 

Documentary poof in respect of your Date of Birth and Educational Qualifoationa (to 
be produced at the time of joining duty) 

in case you belongs to the Scheduled Caste/Scheduled Tribe/Other Backward Ciaøs- 
Community, 	a 	Certificate 	issued 	by 	a 	Disict Magistrate 	or other Authorised 

• 	 Authority in support of your belonging to that Community. (to be produced at the time 
of joining duty). 

(ci) 	In 	case 	you 	have 	submitted 	any 	application 	to 	outside 	Organizations 	for 
appointment, thoiame should be withdrawn before you join the post. 

(e) 	You are required to submit the "Attestation Form" (in duplicate) duly filled in aU 
respects and a Character Certificate attested by District Magistrate or Sub-Divisional 

in the Magistrate or their Superior Officers, 	prescribed proforrnae enclosed. 

10. 	You will have to take t4i Oath of Allegiance to the Constitution o 	India, in the foixn 
enclosed. 

• 	11, 	(a) 	If married, you will sign a declaration in the form prescribed (copy enclosed) that. yoi 
have not more than one living spouse and you will 	not marry a second time wlile 
your first spouse is alive, save with the permission of the Competent Authority. 

(b) 	If unmarried, you will have to sign a declaration that you will not marry any person 
who have a spouie living, save with the permission of the Competent Authority, 

The period of Casual Service rendered by you in National Geophysical Research institute, 
Hyderabad will be counted for the purpose of Pension, as per rules. 

The provisions of the Central Civil Services (Classifications, Central and Appeal) Rules, 
Central Civil Services (conduct) Rules and such other rules or executive orders as may. 
aniendend from time to time, be applicable to the servants of the Council, shallapply to the 
extent to which they are applicable to the service hereby provided for, on the decision of the 
Council, as to their applicability shall be final. 	 . 

if any information or declaration given by you proves to be false or if you are found to have 
wilfully suppressed any material in.fonnation, you will be liable to removal from service and 
such other action as may he deemed ncessary. 	 . 

You are required to produce 03 (three) copies of your 'late&t passport size photographs at the. 
time of your rpfriuty. 	...' 	 . 	. 	........ 

If you are willing to accept the appointment on these terms and conditions, you are requiç1 
to report for duly to the Director, National Geophysical Research Institute, Upçth Road, Hyderabad- 
500 007 immediately and in any case not later than One Month from the d;itc of issue of this letter, 

4 

failing which, this offer of appointment is liable to be treated as cancelled, You should communicate 
in writing your acceptance or otherwise of this of £cr of appointment and the probable- date of your 
joining duty (in the enclosed form) within a week from the date of receipt of thi8 letter. 

OY,  - 	(_ 
(N, JAVARAM) 

End: 	As above, 	 CONTROLLER OF ADM.INSTRATION 
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